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11.12 . 02 

c1id W'Y 

Heard Mr. S.Sarrna, learned -' 

counsejfor the applicant and also 

Mr. A.Deb Roy, learned Sr. C.G,S.C. 
for the respondents. 

The app1jcatIo is admitted. 
Call for the records. 

List on 17.1.2003 for 
orders. 

Member 	- 

mb 

I 
%t 	ALW&)r 

-: 
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• 31.1.2003 	Four weeks time allowed to. 

the respondents for filing written 

statement. List it for orders on 

7.3.2003. 

Vice-Chairman 
nkm 

1 N 

q- cCaL&A Clo  

v 1t9f%':' 

4.4.2003.. 	The respondents are yet to  km 
file written statement. Further four 
weeks time is allowed to the respond-
ents to file written statement. List 

on 9.5.2003 for written statenent. 

ViceChajan 
mb 

Vy 	2-L  V~,- I~iwa. 
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95.2003 	Put up the m3tter on 20.6.2003to 

,
enable the ros.:ondents to filo writton,  
st3tement, if any. The or&-r is passed on 

the prayer 	;:b ir.A.Deb Roy, learn?d 

Sr .0 • G. S. C. 

Vic-Ch3irrfl3n 

bb 

20.6.2003 	The respondents are yet to file 

written statement though time granted. 

Further four weeks time is allowed to 
the respondents to file written statemenb 

as a last chance. 

Put up again on 4 .7.2003 for 

written statement. 
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4.7.2003 	written staternet has been filed. 

The case may now be listed for hearingon 

27.8,2003. The applicant may file rejoinde 

r if any within two weeks frorr today. 

Vice-Chairman 
ffg 

12.9.2003 present: The Honble Mr.K.V.prahaladan \ 
Administrative Member. 

Cn the prayer made by MS.U.DaS 

ned counsel for the applicant, the case Is 

adjourned and listed on 26.9.2003 again 

for hearing. 	 J 

bb 
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26.9.2003 	Adjourned on the prayer of leared • 	
counsel for the app1jcat. iston. 
31.10.2003 for heaiirg. 

kb 
• 	• - 	 ViceChairman 

mb 
lkull 

31.10.2003 	List the case on 3.122003 again 

for hearing. 

H. 	 •: 
Vice-Chairman 

• 	• 	 .. 	
c / 	 r) 	 ' 

-2//2'-d3' 

r 	• 

17.12.2003 	Adjourned, LIst on 19.1.20041 

for hearing. 

9 	 mb.. 

1.3.2004 	Let this case be listed before th 

next available Division Bench. 

nkm 	- 	
- 

29.3.04 	 List the case before Diisjon 
v• 	•• 	 Bench. 	 - 

J 7  

	

13.5.04 - 	Heard counsel for the parties. 
Hearing concluded • Order passed eepara 

J 	 - 	 tely. 	- 	
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2002. 
R.A. No, 	•o 	 • Of 	 --.4 

13-5-'2004. 
D?TE OF DECISION ................  

tera1 Lyngdoh & 12 others. 	 .APPLICNT(S). 

Sri S.Sarrna. 	 2VOCA0EFORTHE 

-VERSUS- - 

	

tnion of lndia & Ors. 	
, . . . . 	. 	spo1'aNT(s). 

a 	 0 	 6 	 0 	 0 	 0 	 0 	 * 	 0 	 - 

Stili A.Deb Roy, Sr.C.G.S.C. 	 ADVOCATE FOR T9F.  
0 	 0 	

RESPONL)ENT(S). 

THE H1 ON' LE SMRI MUKESH KUMAR GUPTA, JUDICIM4 MEM!3ER. 

THE IOLtBLE  SHRI K.V.PRAHLADAN, A1MIMIsTRATIV McMBER. 

Whelher Reporters of local papers may be allowed to see 

te ,judgment ? 

T6 be referred to the Reporter or not? 

Whe1her their Lordships wish to see the fair copy of the 
jhdgment ? 

Weher the judgment is to be circulated to the other 
Bnhes ? 	

/vO 

Jdment delivered by Ho t  ble Judici1 Member. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAIATI BENCH. 

Original Application No. 335 of 2002.. 

Date of order j This the 13th Day of May. 2004. 

• The Hon • b le $hri Mukesh Kumar Gupta,, Judicial Member. 

The Ronble Shri KV.pRahladan, Administrative Member 

1 • Sterul Lyngdoh, 

N. Marbaniang (Nargrecia) 

M. Kharkonger, 

S.Dilip Kuinar Singha, 

5• violet Blah, 

Joyanti D. Lyngdoh, 

Ratna Das, 

Mihir Dey, 

Dominic D. Khar, 

M.H.Thabor4, 

Kyrshanbor Myrthong, 

Swapnabrota Dutta Choudhury 

Debashish Choudhury 	 • . . Applicants 

All Stenographer Grade-Il working in 

the North Eastern Council, North Eastern 
Council Sacretariat, Shillong. 

By Advoc ate Shri S.Sarma. 

ersus 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, New DeThi-1, 

The Secretary, North Eastern Council, 
Shillong-l. 

Director, 
North Eastern Council. 
Government of India, 
Ministry of Home Affairs, NW Delhi. 	. . . Respondents. 

By Shri A.Deb.Roy, &r.C.o.S.C, 

ORDER(CR1) 

MUKESH I(MAR UPT,I4EMBER (J) 

Z This is the second round of litigation. On an 

earlier occasion the applicants instituted O.A.149/98 seeking 

parity of pay scale between Ste;ographer Grade-Il of the 

NorthEastern Council with that of other similarly situated 

Grade XI Stenographers in other autonomous statutory bodies. 

contd • .2 
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The said O.A was disposed of vide order dated 20.12.2000 

with the direction that NEC Couxcjl should consider the 

grievances of the applicants and pass a speaking order. 

Pursuant to the said direction NEC Council SEcretariat, 

Shillong once again consideukthe grievance of the applicants 

but regretted to accede th&request • which was communicated 

vide order dated 4.8.2001 (Annexure-8), wherein the extract 

of the decision taken on 1.8.2001 was also conveyed, which 

is impugned in this present application. 

The basic contention raised by learned counsel for 

the applicants is that prior to Third Central Pay Commission 

Stenographer Grade II worked in the pay scale of i.210-530/-

which was revised to .425-800/-, which was also the pay 

scale of Grade II Stenographers of Central Secretariat. 

The pay scale of Stenographers Grade-Il of Central Secretariat 

Was revised to .1440-2500/- which was subsequently revised 

to R$.1640-2900/- based on a award of arbitration. It is 

contended that the applicants are entitled to be p&aced 

in 8imilar position vis-a-vis all those who are comparable 

in nature • Therefore the applicants contends that they 

are entitled to parity with the Stenographer Grade II 

working in Central Secretariat as well as other autonomous 

body. Disparity in the pay scale of Stenographer Grade II 

of NEC with their counter part with the similar statutory 

organisation and the Central Government without any justi-

fication and has no rational basis, which violates the 

provisions of Articles 16 and 14 of the Constitution of 

India • It is further contended that the impugned order 

dated 4.8.2001 has no bearing in the eyes of law and cannot 

be sustained in as much as the same is not a speaking order. 

The nature of work undertaken by them, qualification 

for appointment are same and similar to those who have been 

granted better pay scale than the applicants and therefore, 

) 

contd..3 
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they are entitled to equal pay for equal work. 

4. 	The respondents, on the other hand, contested the 

applicants claim by stating that the demand for absolute parity 
of pay scale in between the Central Secretariat Stenographers 

and Stenographers working in the office ot-si.de the 

Secretariat, ha& not been accepted by the fifth central 

ay Commission as well as Central Government. The NEC 

constituted under the Act of Parliament in 1971, as per the 

amendment of 2002 will have such power as may be delegated 

to it by the Central Government. It is further contended 

that the NEC on its own cannot grant parity in the pay ac ale 
than what has been recommended and accepted by the Central 

Government. Further the pay sc ale of Rs.425_700/_ as well 

as is.425.800/... was revised to I.1400-2600/ with effect 

from 1.1.86. The pay scale of .1640-2900/- granted to 
central Secretariat Stenographers was based upon the decision 

rendered by the Principal Bench of the Tribunal on 23 .5 .99 

and was not based on either 4th or 5th C.P.C. recommendation. 

It is further contended by Shri 	Roy, learned Sr.C.G.s.c 

that applicants themselves were not aware whether they should 

claim parity with Stenographer Grade-li working in the 

autonomous organisation of comparable nature or with the 

central Secretariat Stenographers. Further the parity cannot 

be claimed with the Central Secretariat Stenographers unless 

there is proper material to establish such Comparision is 

proved and justified, which is lacking in the present Case. 

5. 	'Ala have heard both sides counsel at length and perused 

the pleadings. On perusal of the impugned communication dated 

4.8.2001 4ending  the note and the decision taken on 1.8.2001,j 

clearly eatablshed that different system pf recruitment in 

respect of Stenographers had been the criteria for arriving 

contd..4 



• the decision by the Ministry of Home 	 o material 

has been placed even before us to draw a cornparisi.on between 

the central Secretariat Stenographers and the applicants who 

are working in an autonomous or statutory organisation. It 

i.e contended by learned counsel forthe respondents that 

Stenographer Grade-It in NEC is a Group 'C' post, on the 

other hand • Stenographer Grade 'C' in the Central Secretariat 

is a Group 'B' posts ot only this ,  the educational qualifica-

tion required, nature of duties and functions performed are 

quite distinctive on the face of it. Successive pay Commission 

have made distinctive between Stenographers working in Central 

Secretariat and outside the Central Secretariat working in 

automomous • statutory bodies. Therefore, it is further 

contended that the c lain of parity cannot be allowed and 

entertained. The principle# of equal pay for equal work 

is attracted only 	two sets of employees which 'imilarly 

situated and discharge similar function • It has further been 

held by the Apex Court repeatedly that it is not the Lia" 

Of the Court to Lix pay scale and this being the matter 

which falls within the domain of expert body like Pay Commission 

6 • 	In view of the discusstons made herein above we are 

unable to accept the contention raised by the applicants that 

the impugned communication dated 4.8.2001 0  conveying the 

decision of the NEC dated 1.8 .200l is arbitrary, as contended. 

The distinctior4/ drawn between the Stenographer in the 

Central Secretariat and those attached tothe subordinate 

offices is a reasonable classification. cordingly the 

present O.A. is without any merit$ and accordingly fails. 

No order as to costs. 

C K.V.PRAH!A3N 
	

UKESH KUMAR GUPTA ) 
ADMINISTRATIVE MEMBER 

	
JUDICIAL MEMBER 

-'4 
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THE CENTRAL ADMINISTRATIVE TRXBUNAL::GUWAHATI BENCH 
GUWAHATI 

(Application 	under 	Section 19 	of 	the 	Central 
Administration Tribunal Act, 1985): 

A(V 
O.A.  No.. ()24 of 2002 

BETWEEN 

1. Steral Lyngdoh, 

2.. M. Marbaniang (Nargrecia), 

M. Kharkonger, 

S. Dilip Kumar Singha, 

Violet Blah, 

Joyanti D. Lyngdoh, 

7.. Ratn Das; 

S. Mihir Dey, 

Dominic D. Khar, 

M.H. Thabong, 

Kyrshanbor Myrthong, 

Swapnabrota Dutta Chc3udhury, 

13.. Debashish Choudhury, 

All Stenographer, Grade-Il working in 
the North Eastern Council, North Eastern 
Council Secretariat, Shillong. 

.... Applicantb 

-AND- - 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, New De).hi-1 

The Secretary, North Eastern Council, 
Shiiiong-1. 



3. The Director, North Eastern Council, 
Government of India, Ministry of Home 
Affairs, New Delhi. 

.. ft29adents. 

DETAILS OF_APPLICATION 

PARTICULA.f3OF 	THE ORDJ_AGAIS _JIICH 	THE 
APPLICATION IS MAJ 	: 

The present application is directed against the 

order bearing No. NEC/ADM/45/98 dated 48.2001 by whic 

the prayer of the Applicants has been rejected. This 

application is also directed against the action of the 

Respondents in not maintaining the parity i.) pay scale _ 

between the Grade-Il, Stenographers of North Eastern 

Council (NEC) with that of other similarly situated 

grade-Il stenographers in other autonomous statutory 

bodies similar to NEC. 

JURISDICTION OF THE TRIBUNAL : 

The applicants declare that the subject matter in 

respect of which the application is made is tithin the 

jurisdiction of this Honble Tribunal. 

LIMITATION : 

The 	applicants 	further 	declare 	that 	the 

application is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE 

14 	 4.1 That the Applicants are presently holdinç the post 



* 	- 

of Stenoqrapher, Grade-Il in the NEC and are seeking a 

common relief viz disparity is pay scale vis-a-vis the 

other similarly Situatedrade-II  Stenographers of 

other statutory bodies like NEC. Though the Grade-Il 

Stenographers of NECare being provided with the pay 

scale of Rs. 1400-2600/- whereas as, the other Grade-

II, Stenographers which include not only the Central 

Government but also all other statutory bodies similar 

to NEC are being given the pay scale of Rs. 1640-2900/-

It is pertinent to mention here that the disparity in 

the pay-scale of Grade-Il Stenographers of NEC and that 

of other similarly situated Grade-Il Stenographers of 

Central Government as well as other statutory bodies 

like that of NEC started when 4th Pay Commissions 

recommendation was implemented Pursuant to the 

recommendation of the 4th Pay Commission, all other 

Stenographers Grade-Il working with Central Government 

and also with the other, statutory bodies like NEC, 

were given revised pay scale of Rs 1640-2900/-. 

However, the pay scale of Grade-Il, Stenographers of 

NEC was retained as Rs. 1400-2600/-. Prior to 

implementation of the recommendation of 4th Pay. 

Commission all the aforemention Stenographers were 

drawing the pay scale of 1400-2600/--. Highlighting the 

grievances the Applicants preferred representations 

through their association which were followed by the 

legal notice dated 26.12.97. The NEC authority on 

receipt of the legal notice intimated the coi.msei of 

the Applicants that the power of determination of pay 

lies with Central Govt. Pursuant to the aforementioned 

intimation another legal notice was served on Central 
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Government ventilating the grievances 

but same could not evoke any result in 

positive. Situated thus, the Applicants approached this 

Honble Tribunal by way of filing OA No. 149/98. The 

Honb].e Tribunal after hearing the parties to the 

proceeding was pleased to dispose of the said OA 

directing the NEC authority to examine the grievance of 

the Applicants and to pass necessary orders. Thë 

Applicants enclosing the judgment passed in OA No. 

149/98, represented the mather before the NEC authority 

ventilating their grievance. The NEC authority on 

receipt of the said representation issued the impugned 

order dated 4.8.2002 rejecting the claim of 	the 

Applicants. The Applicants represented the 	matter 

before the authority concerned but same yielded no 

result in positive. Having no other alternative the 

Applicants have come before this Hon'ble Tribunal once 

again through this OA. 

4.2 That all the Applicants are citizens of India and 

as such they are entitled to all the rights, 

protec-.....ions and privileges as guaranteed under the 

Constitution of India and laws framed thereunder. The 

grievances raised by the Applicants in this OA and the 

relief sought for by them through this application is 

similar and they pray before this I4onble Tribunal to 

allow them to join together in a single application 

invoking Rule 4(5)(a) of Central Administrative 

Tribunal (Procedure) Rules, 1987. 

4.3 That the North Easter'n Council (NEC) is a statutory 
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body created by Act of Parliament i.e. North Eastern 

Council Act, 1971 (Act of 84 at 1971). 

A copy of the North Eastern Council Act 1971 is 

annexed as Annexure-i. 	- 

4.4 	That the Grade-Il Stenographer in NEC 	were 

originally sanctioned the pay scale of Rs. 210-530/-

which was at per with the Central Secretariat 

employees. The aforesaid payscale was previously prior 

to implementation of 3rd Pay Commission recommendation. 

The aforementioned pay scale was thereafter revised to 

Rs. 425-800/-, which was also the pay scale of Grade-li 

Stenographers of Central Secretariat. Surprisingly 

enough, the aforementioned pay scale was 1 never 

implemented to the recruitees who joined NEC after 

implementation of 3rd Pay Commission recommendation and 

their pay was fixed in the pay scale of Rs. 425-700/-

instead of Rs. 425-800/-, 

4,5 That the anomalous situation was therefore cropped 

up after the commencement of 3rd Pay Commission 

recommendation inasmuch as the Grade-Il Stenographers 

cf the NEC who were there working, were given the pay 

scale of Rs. 425-800/- i.e. similar to the pay scale of 

all other Grade-li Stenographers of Central 

• Secretariat, where as subsequently appointed 

Stenographers Grade-Il in NEC were given the pay scale 

at Rs. 425-700/- . Hence among the Grade-Il 

Stenographers, two different classes were 	created 

without any intelligible differentia and rational and 

objectie criteria. The sheer absurdity of creation of 
I 
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these two classes is born out by the fact that both 

these two classes of Grade-Il Stenographers of NEC were 

• 	not only similarly situated in all respect but also 

carried out the similar duties and responsibilities 

Their qualifications are also same and hence these was 

• 	no reason for creating two different classes 	of 

Stenographers within the NEC 

4.6 That the 4th Pay Commission recommended the pay 

scale of Rs. 1400-2600/- for the Grade-Il Stenoqraphers 

working in the Central Government offices. Subsequently 

the pay scale of Grade-Il Stenographers of Central 

Secretariat was revised to Rs. 1640-2900/- and this 

revision of pay scale was extended to all the 

Ministries and departments of Government of India, 

where the method of recruitment is same and the old pay 

scale was 425-800/-It is therefore seen that Grade-Il 

Stenocjraphers having pay scale of Rs. 425-800/- who 

were working in Central Government Service/Offices were 

given the raised pay scale of Rs. 1640-2900/-. However, 

the pay scale of Grade-Il Stenographers of NEC were 

given the pay scale of Rs. 1400-2600/- instead of 1640--

2900/- to 3rd Pay Commission recommendation. 

4.7 That therefore though the status and pay scale of 

Grade-Il Stenographers of NEC was at par with. the 

Central Secretariat till implementation of 4th Pay 

Commission recommendation. The revised pay scale of.s. 

1640-2900/- per month was not extended to them, on the 

plea that the method of recruitment is not the same and 

the NEC Grade-Il Stenographers are not participating in 
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the Central Secretariat Stenographers. However, what is 

disconcerting 	is 	that if NEC 	as 	a 	statutory.. 

organisatlon cannot be equated with the Central 

Government offices, then in such a situation, It is 

expected that an appropriate scale of paysuitable to 

the NEC as a statutory organisation he provided to its 

Grade--IT Stenographers. But that was not to be. 

Moreover, as seen from the background that since form 

the very beginning NEC as a statutory organisation was 

equated and was treated at par with the other Central 

Government Departments. Its employees are also 

considered similarly situated and were provided with 

the pay scale similar to other similarly situated 

employees of Central Government Departments. 

4.€3 That the discrimination started to the Grade-Il 

Stenographers 	of NEC started when the 	4th 	Pay 

Commission recommendation was implemented. Though all 

the Grade-TI Stenographers were giveiithe benefit of •• 

revised pay scale but in Grade-TI Stenographers of NEC 

were given the pay scale of Rs. 1400-2600/- instead of 

1640-2900/--, treating them to he other employees at 

Central Government. 

4.9 That it is pertinent to mention here that the 

corresponding pay of Rs. 42-700/- was revised to Rs. 

1400-2600/-- 	This was the pay scale of 	Grade--IT 

Stenographers of NEC who joined NEC after the 

implementation of 3rd Pay Commission recommendation. As 

stated within the Grade-IT Stenographers of NEC there 

were two sets of Stenographers Grade--TI one getting 

425--300/- and other getting 425-700/--. 



4.10 That it is noteworthy to mention here that the 

3rade"-II Stenographers of NEC who were getting the pay 

scale of Rs. 425-800/- after the recommendation of 3rd 

Pay Commission were given the pay scale of Rs. 1400-

2600/ after the recommendation of 4th Pay Commission 

who were subsequently revis-eci to Rs. 1640-2900/-- 

4.11 That on the other hand,the second set of Srade-I1 

were recruiteJ after the implementation of the 3rd Pay 

Commission reconymendation were given the pay scale of 

Rs. 425-700/--, after recommendation of 4th Pay 

Commission were given the pay scale of Rs. 1400-200/--

and subsequently rev jsed to As. 1400-2600/-. Though, 
cJlverL 

they ought to have beenA the pay scale of As. 1640/-. 

4.12. That the association of the Applicants took up 

the matter of maintaining parity in the pay scale of 

Grade-li Stenographers of NEC, vis-a-vis their 

counterparts working in other statutory orcganisation 

including the Central Government. To that effect the 

aforementioned association submitted number of 

representations to the authority but same availed no 

result in positive. 

Copies of the representations are annexed as 

Annexure--2Coij. 

4.13 That being aggrieved, the Applicants through their 

counsel submitted a legal notice dated 26.12.97, 

addressing to the Chairman, NEC and to the Secretary 

NEC in respect of the parity in pay scale with that of 

the similarly situated employees. 

0 
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A copy of the aforementioned legal notice is 

annexed as Annexure-3 

4 14 That in response to the Annexure-3 legal notice 

the Respondents vide their letter dated 9.3.98 which was 

served upon the counsel of Applicants urged that 

determination of pay scale for the employees of NEC can 

only be done by Central. Government because f:)cfler of the 

same is vested only with the Central Government. 

A copy of the letter dated 9.3.98 is annexed as 

Annexure-4.. 

4,15 That in response to the letter dated 9.3.98, the 

Applicants then served with another legal notice dated 

10.5.98 addressed to the Secretary, Ministry of Home, 

demanding maintaining parity in pay scale of Grade--lI 

Stenographers of NEC with that of other similarly 

situated Stenographers of other statutory organisation 

and Central Secretariat. 

A copy of the legal notice dated 10.5.98 is 

annexed as Annexure--5. 

4.16 That it is stated that the pay scale of other 

statutory organisation like Central Administrative 

Tribunal, Election Commission, Union Public Service 

Commission are at par with Central Secretariat. 

Similarly, the NEC being a statutory organisation was 

treated at par with the other similarly situated 

organisatian and its employees were given the pay scale 

similar to other similarly placed employees of other 



10 -- 

statutory organisations. 

4.17 That the Applicants ventilating their grievances 

had to approach this Hon ble Tribunal by way of filing 

GA No, 149/96 praying for,  their' parity in pay scale. 

The Respondents filed their written statement 

controverting the stand taken by the Applicants. The 

Honhle Tribunal after hearing the parties to the 

proceeding was pleased to dispose of the said OA 

directing the NEC counsel to pass a speaking order 

taking into consideration the gamut of the mater. 

A copy of the judgment and order dated 20.12.2000 

	

passed in DA No. 149/96 is annexed as 	xL! — é 

4,18 That the Applicants after passing the aforesaid 

judgment and on receipt of the same preferred 

representation to the Secretary, NEC for implementation 

of the judgment of this Honble Tribunal. 

A copy of the representation is annexed herewith 

as Annexure-7, 

4.19 	That on receipt of the representation 	the 

Secretary, 	NEC issued individual letters to 	the 

Applicants dated 4.8.2001 enclosing a decision dated 

1.8.2001 in this regard. In the said order however the 

Respondents have clarified that the prayer made by the 

Applicants have been rejected on the ground that NEC is 

subordinate to Ministry of Home Affairs a n d the 

decision will he taken by the Ministry of Home Affairs 

which will be binding on them. I 

A copy of the said impugned order dated 4.6.2001 
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- is annexed herewith as Annexure-8 

4.20 That the Applicants beg to state that the only 

contention raised in the impugned order dated 4.8.2001 

is that the NEC is a st..ibordinate office of Ministry of 

Home Affairs and has got no power in case of pay 

fixation matter. That apart the NEC Secretary in its 

enclosed decision dated 1.8.2001 has mentioned that the 

counsel of the Applicants misled the court making 

false statement, regarding the status of NEC. During . 

adjudication of the earlier 04 No. 149/98, the issue 

relating to the status of NEC surfaced and the H3n'bie 

Tribunal after' hearing the parties to the proceeding 

was pleased to hold the NEC being competent. to handle 

pay fixation matter of the Applicants and accordingly a 

direction has been issued vide its judgment and order 

dated 20.12.2000 to take an appropriate decision. The 

judgment was pronounced after hearing the parties to 

the proceeding and now the Respondents contentions 

regarding misleading the court is not at all 

sustainable, rather same is contemptuous in nature. 

• . 	4.21. That the Applicants beg to state that in the 

present case Ministry of Home has been made a party 

Respondents because of the fact that it has been the 

consistent stand of the NEC authority that the Ministry 

of Home Affairs is the controlling authority of NEC and 

as such NEC is not the competent authority to take 

decision in the matter of parity in pay scale. However, 

the stand of the Applicants is that the NEC is an 

independent statutory body. and same is not controlled 

4 	- 
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the 
byMinistry of Home Affairs. It is also the stand of 

the Applicants that under lawNEC is wholly competent 

to take decsxon in regard to the cause of action 

raised by the Applicants in this OA and it does not 

require any permission from the Ministry of Home 

Affairs. Now in view of the judgment and order dated 

20.12.2000 passed in OA No. 149/98, the matter relating 

to authority of NEC is quite clear and thus NEC 

authority now cannot raise the issue of taking decision 

by Ministry of Home Affairs. The NEC authority in the 

name of its status now shifting the burden to Ministry 

of Home Affairs without looking at the real Issue 

involved in the case. In the impugned communication, 

the 	NEC 	authority 	have failed 	to 	take 	into 

consideration the issue involved and under the- fact 

situation of the case they ought to have referred the: 

matter to Ministry of Home Affairs On the other hand 

the Ministry of Home Affairs inspite of repeated 

communications have not clarified the point regarding 

status of NEC. 

4.22 That the Applicants beg to state that 	the 

Department of Personnel and training in the year 1994 

suggested NEC to chose one set of pay scale for the 

whole organisation. There cannot be mjJtureof two sets 

of Rules in a single orqanisation. However, in the 

present case it is seen that NEC neither has adopted 

the prescribed pay scale nor they have acceptd the 

suggest.on of Department of Personnel and Training and 

cown graded the pay scales of the Applicants without 

there being any reasonable clarification as to why such 

a 

fl: 



• pay scale has been adopted. The law guiding the field 

• however does not permit such action of adoption of two 

sets of Rules in a single organisation that too without 

any clarification. The Applicants instead of repeating 

the contentions raised in the earlier proceeding pray 

• before this Honble Tribunal to rely and refer upon the 

contentions raised in the OA No. 149/98 and its 

• 	rejoined at the time of hearing of this case. 

• 	4.23 That the Applicants have filed this application 

bonafide and to secure ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 For that the pay scales in other 	statutory 

organisation like Central Administrative Tribunai 

Election Commission, Union Public Service Commission 

etc. are at par with the Central Secretariat. 

Similarly, the NEC being a statutory organisation was 

treated at par with other similarly situateci 

organisation and its employees were given the pay 

scales similar to the other similarly placed employees 

of other statutory organisation. It was only with the 

recommendation of the 4th Pay Commission that this 

disparity in the pay scale of Grade-Il Stenographers of 

NEC with that of Grade-Il Stenographers of other 

statutory organisations including the Central 

Government, started. The disparity in the pay scale of 

Grade--Il Stenographers of NEC with their counterparts 

in other similarly situated statutory organisations and I 
Central 	Government, 	is without 	any 	justifiable 

rationale basis. 

A 
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9,4  

52 For that the Grade-Il Stenographers of NEC who till 

the recommendation of 3rd Pay Commission were treated 

with the acceptance of recommendation of 4th Pay 

Commission and the same was without any rational or 

sound or cogent reasons It is, therefore, submitted 

the treatment which is being meted out to the Grade-lI 

Stenographers of NEC is without any intelligible 

differentia and the same is in violation of Article 14 

and 16 of the Constitution inasmuch as likes are not 

being treated alike. 

5.3 For that it is submitted that if it is being 

considered necessary not to unnecessarily equate NEC 

with that of Central Government departments then it is 

high time to maintain status and dignity of this 

statutory organisation. The same can only be done if 

appropriate pay scales are laid down for its employees 

in terms of the status and independence of NEC and the 

nature and duties and responsibilities carried out by 

its employees. In this connection, one must not lose 

sight of the fact hat the Grade-Il Steno9raphers 

employed here has a same qualification and the same 

capacity to work and they carry out the same duties and 

responsibilities which their counterparts do in other 

organisations. Hence equality of treatment must he 

meted out to them in conformity with Articles 14 and 16 

of the Constitution of India. 

5.4 For that the Grade-Il Stenographers of NEC are 

similarly situated like other Grade-Il Stenographers of 

Independent autonomous bodies including the Central 
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Government, 	The 	nature of work 	is 	the 	same. 

(ualification required for appointment is the same. 

They undertake similar nature of work. Therefore, in 

view of the established principle of equal pay for 

equal work all the Grade-Il Stenographers of Central 

Government and other statutory organisations like. NEG: 

should he given equal pay scale and there must not be 

any discrimination. 

5.5 For that disparity in the pay scale of Grade-Il 

Stenographers of NEC vis-a-vis counterparts in other 

statutory or-ganisations including the Central 

Government is contrary to the established principles of 

service jurisprudence. 

56 For that the impugned order dated 4.E2001 issued 

by the Respondents bears no meaning at all and same is 

not at all sustainable in the eye of law and liable to 

be set aside and quashed. 

5.7, For that the impugned order dated 4.8.2001 is 

violative of the iudgment and order,  dated 20, 12.2000 

passed in OA No. 149/98 and same is not a speaking 

order and as such same is liable to be set aside and 

quashed. 

5.8 	For 	that in any view of the 	matter 	the 

action/inactiot, on the part of the Respondents are not 

sustainable in the eye of law and same are liable to be 

set aside and quashed, 

The Applicants craves 	leave of 	this Hon'ble 

Tribunal to advance more grounds both legal 	as well 	as 

M 
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factual at the time of hearing of the case. 

DET(ULSOF_REMEDIES_EXH(USTEI) 

The applicants declare that they have no other 

alternative and efficacious remedy except by way of 

filing this application. He is seeking urgent and 

immediate relief. 

MAilERS NOT PREVIOUSLY FILED OR PENDINS ORE ANY 
OTHER COURT 

The applicants further declare that 	no dther 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'ble Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR 

Under the facts and circumstances stated above, 

the applicants pray that this application be admitted, 

records be called for and notice be issued to the 

respondents to show cause as to why the reliefs sought 

for in this application should not he granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

8.1 To set aside and quash the impugned order dated 

g 	4.82001 	with 	a further direction 	towards 	the 
- 

R?spondents to grant the Applicants (Stenographers 

Grade-Il of NEC) the pay scale of Rs. 1640-2900/- per 

Ar 

S 
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month. with effect from 1186 with all consequential 

benefits. 

(2.2 Cast of the application. 

63 Any other relief/reliefs to which the Applicant is 

entitled to under the facts and circumstances of the 

case and as may deemed fit and proper considering the 

facts and circumstances of the case. 

9.. DJTE'jORDERpFyEDFoR 

During 	the pendency of the OA the Applicants 8o -not.  

: prayfl for any interim order f 	: 

- 	 I 

10 	 - 

The application is filed through Advocate.. 

11.. FjRTICUOFTHFip..O 

I.P.O. No.. 	(h 
Date 
Payable at : Guwahati, 

12.. L I ST OF ENCLOSURES 

As stated in the Index, 
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VERIFICATION 

I Shri £t 	son of 	 aged 

about( 	years at present working as 

hereby solemnly affirm and verify that I 

am the applicant in this instant application and 

conversant with the facts and circ:umtances of the 

case. I am competent to verify this case and the 

statements made in paragraphs 

are true to 	my 

knowledge ; those made in paragraphs 

are true to my information derived 

from records and the rests are my humble submissiong 

before this Hon'ble Tribunal. 

And I sign this verification on this the 	th da 

of September 20 02. 

No 

'YO.'k L_96,,L~~ 
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19UL 	c2YiLc..1 

to provj 1 cj0 for tho not tl.riq tij 	-f a Cotitici I I or 1-ho eastern areas rf India to be 	lied the 	
North- 

Nor 	a9tern th 1 and fr matters conr 	CI thrwjth. 	1 1 

Be it enacted by Par!, 	
it iii the Tlonty.ecQfld year-  of the Rpublj of IrjcL1 	s 

1 	
•;Short title and Corrirnen 'nent (1) This Act may be cafled the 

Hort11-E, torn Coui,j IL- Act, 1 tj71 
(2) It shl1 come into force on sucTh dale, date no earlier than the day appolflte 	

beinq a
under clause (b) of section 2 Of'the North_Ea.Jterf) Aren 

Act, 1971, 	
the Central 'Govr3rr)u1prt muy, by fl')tIfjcatiott iO.the official Oztte, flppoi.nt. 

2, 	Defjnjtjonq - In this Act Unl 	1-he con wio equire, 	 text ther- 

"CoUrici)." rite nn 	the Nor1-h.E.1 1-er, n Couictl Sd: up Under section 3 
orth_ejterri area" Uiij 	th area comnprininq the States of Assmi, Manipur, MpqItal,, 

tJagaian and Tripura and th Union Terrl1-,j5 of 
ArunncIo1 Pradesh and MjzOramn, and 

• 	
(c) 'tate" include thn Union TerrJrnjp of

.  Arunnch Pracjosh 	Mi, nrr,;ji. 
3 	

thu U 1-h Enr1-oji Council. 
(1) 	

There nhell he a COuncil ti b cal. I c') tJmr North_fl tn 
tOUjl Which c hail cons i 1- ci t:h' 	I ()j OW I.tic iIItirihors, Imapi1(i yr • 	

(a) The person or erton ior t:h 1- line being holding 
the 'ffje of the Covctrrlr)r of. 3t;al;ps or th 	Offj.cri if,  himnjnj5 1- rator of i:h 	Union 'Vor;l-J )I - io'm in th area, 

(b) The Chief Mints tern of the St:ate of 
Asnam, Manipur, Mech alaya, Uaq.-,t], arrl 1111-1  'Pr! pu r a and or the Un J on Territory of Ml 	r.-1mrm;j 

One of thø Cjuncmllorn t, 1-he 
10111ln1npr, 	if he Union Territory of Arunah 	PL-cIdPSh appoinI:e Under Section JF3 of 1-he 

tJoL-th_I.91- Frontier Acjericy (iminjg tra 1-ion) SUppipntrm1-,r ,  Requ)atj01), 1971, 
to be nominated by the &lrninjstrn1-jo,i. 

Provided that if 1-h - 

	

 ere i  	rio   Council of   t -linl3te - n   -in any State referred to in caluse   (b)   or   ,l.n   the Union   'T .rritory 
referred to in that clause; the   Presjd(f)t   may nc)nminat   not 
more than one person t'   represpr)i   SUCh   State   or Union Torritor-y -  in the Council for nir, lonJ a51 there in no C uncil of Minjntorn in such S1-nit:p ct Union Tex- rJtory. 

J\illendmorit X 
See p.4 
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21 	 (2) Notwithstanding 	anything 	cont:aliieci •:I.ii sub section 
• 	 (1 ) , 	 the 	Preseident 	may, 	if 	ho 	1mr 	.1 1: 	nicr'iaiy 	no 	to do, 

• 	 noinintite Uni on 	M.Ln In t:o 	t n 	b 	a 	rirni;II:e t: 	off 	t:Iie 	Cow) 	i1 
• 	 (3) One of the mInbor:3 cf Ole Council 	to be n inina ted 
•by'the President shall be the c1airinnn of the counci 

• 	 (4) Thp Pçe sident may, 	if he duem 	cosriry no to 
• 	 do, 	nominite another mmber of the CoUncil 	to act: as Vico- 

Chairman of the Council, 

4 • 	 Functions of the Cunci1 r 	(1). The Coutici 1 sha 1 be an 
odviso enc 	may 	Vincu:s 	tiny irir,t:tor 	in 	which 	rrje 	or 	all 
of t he States represn ted In 	that Cou -icii, 	or the Union And 
one or more of the Stotes repreontd 	in that Council, 	hove 
a common interest and 	advise 	th 	Central Government a1nd 	the 
Government and the Government of each :3tate concerned 1  as 	to 
the oct ion to be 	taken 	on 	iny such 	rnt:Ier, 	and 	Iii pzrr 1ticulor, 
may discuss and 	make 	recommen 	tjçnn 	w.1 1:1 	reqarcl 	t:o 

(1) any 	matter 	of 	COtIIIO) 	Jut. 	t: 	Jr 	th 	field, of 
economic and 	social planttJ.nq; 

any 	mOtteL 	conccrninc 	1nt:rr-;t:aI: 	t:rruisport: 	iIIt1 
CO1rflUflICTitIOfls7 

any matter relating 	to 	)OWtZ 	or:' 	flood 	control 
' projects of common intores t. 

(2) For securing the balanced development: of the 
• 	North-Eastern area, 	the Council shall 	forward proposals: 

• 	 (a) formulating 	fo': the Stiths 	rr 	renentc?d 	in 	the 
Council 	a un. ffic'rJ 	and 	co-c td I mm t:od 	regional 	pi au 
(which 	will 	ko 	tn' acId ill on 	to 	t:Ir( . ! 	t:ut:r) 	Plan) 	iii 
regard 	to 	ma I: t:e rn 	of: 	.c,imurii 	.1 tccpur 1. ;IIR:e 	1- n 	that 
area; 

 regardIng 	t:tio 	priori. tic's 	of 	t:he 	pi:ccject:,s 	and 
schem!s 	uicj.udcti 	III 	tho 	 pt;III 	mud 	the 
stages 	in which the regional 	)lnn may be iuiiple- 
mented; 	and 

 regarding 	the 	lcatiou) 	Of 	the 	J*)r r) . .J o( ..I:S 	and 	si'Iuurn 
• included 	in 	the regional 	plan, 	to I hc Cent ra I. 

, Govrnrncn 1- 	for 	i ts consi do rat Ion 
' 	•, 	 S  

(3) The Council  

 roviow, 	from 	tJ.crc," t:o 	t:J.m:c 	, 	 t;Icc 	J nnpi c'tincuct:a 1::I CUi 
of 	the 	pL- Ccjc'ct:n 	and 	nchiinen 	•1.ncii.ided 	in 	the 
regional 	p1 an 	and 	L'(,com - rcnici 	nmceanu n -'n 	for 	n f frct: lung 
co-ord Inat tori 	nncnouiq 	the 	Gc,vnnni,c-iut:n 	off 	tim 	l:al:en 

• concerned 	in 	t:ltc., 	matter 	of. 	I mpl t-IIH'n(:aI:iomn 	of 	such 
proJncts 	and 	scincnures 

 where 	a projr :t 	or scheme 	in 	.1 n:unled 	to benefit: 
two or mere 	States, 	reconcinnenid 	tine 	nn;n 1- to r 	ill 	wUich; 	\ 

(i ) such 	projec I: 	or 	•-chcune 	innrcy 	h 	yci.i tOd • O 	I unpircuiteti- 
ted 	and 	nnnanaqe.i 	0 L 	m;nl,uit.-nI rnr'i; 	or 

(ii) the benuf I In there from may hn 	 or 

• 	 (iii) the expend L tm.i ro 	thnron my be 	Inru rr'-'d 

(c ) rn a 	revicw of 	pr (~q r-ns of 	t:h'-' 	expend I tore 

H!- 

- 	I  

) 

• 	•••I; • 	 • 	
• 

• 	•  AJV  • 	 • 	• 	

• 

• 	 ' S' S  
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'I 

rook 

1; 	 rcc!'U1hi 	i'i 	I'h 	'ri - ,'iii. 	')'JiI tlIIIc'Iit 	t')it 	qUcI)t:uin o 	£i1)jn 1 .  4::J. U tce to h ql.vrn; from 1::Line to - 	 tiire, 	o tim -'t i c' e' 	I it o 	nit i H ii ul wi  • 	
" i' 	 ' hxcct 	'ii -  iin1,i iii'ii:i'' l 	ii 	wy 	.i ujuct or Z3Cl2!iIC iflCi'.'jpf 	tilt. 	jflt I utinl 	pinti; 

'(d) 	rccoliiri.c' ti thu (Jove i im ui: oi • ) 	•t t: n to cOriceriio or to the Cen:r,1  

Ulld o r t akillg  of necenny si1rvy. •rc1 	IVtj.p;i(-1ç 	f proJects p 	 in. ony SI:tr 	(IJrlflhii; 	in •:Ii': 	.n'jIl(j ], t 	fncLI,. t ct 	i ori Jert t t'Ml 	! th,i fuci; I Li. iii: y of iiicluc..I iiig the reqi on 	pun. 	 I 

'(4) 	The Coctj stii rv.j. 	frern I.me t:o time the taken Ly the 	at 	rury t;unf-pri in I:Iiu Council' fbr' the 1 aintenaflC? of Sccurily ;inc iuhijc rit1cr therein and rco-rnmeiid, to the (Joverntnen' of thr.  m c iur 	 3to3 cOncejilpcl' furl-ier' necessary in this 	 t regard. 	 I  
5..,. 

 

M :~ etingq - cjc  tii Council
Council hol meet t;Udi tin.0 as !ie Clj.trriir, 	of

, 
 the Cocil may appojit in and h 	 u n s 

	

all, ihJecI: to thu othr 	ProvlIoni of thin soctjo, objorv, nudi ru I ui ni IE')c tIi t in 	 to t:rari. Ion 	bU3j.rij 	a': I t: r"r.'c'I .I.liq: as i 	litny lay c]wi) rrcir tir,ie 

.. 	 2) 	'rim c;r'rin 
.- 	 h.t 	CliJflT3('(. t:,i vi  

C any, or in te 	;c' of both I;lin (iia I rilinri aiI tlit Vico- 'any other in2'Ib 	Ctio, 	by t:lie ric.inbt t 	 n I: 1ioflgt 	1:rWolv(, 	haLl prcx7 
 Preside at n 11100 I::t iiq 

 

C)f the Council. 

(3) T1i prorPuirg ef evej, ineetinq of tim C uricil 
:'. 	

be orwardpd to tiu Cntrai ( overtiin,r)t and alr;o 1:0 the GOv 1mtnn t 0 f cacti 	Lopi: r;u ii t.d .i:i (.I n.' Cnn iic 1 1. 

	

Ito 	LI:jjI 1Ii 	11100 Ltnq pft 1 ie.çou1ji 

In order to assist thu Coui,cI .111 t:hi' tI ucharge of it function5, each of thc 11n ts t r 
 dealing with mat ters ro.'.at:tnrj to f)e Cenc, 	1.u;,ii, - 1 - , Home Affairs and Plannir.g hE111 flornInjt0 an Offlrrr to at:tnd t- t. meetings of the Council. 

7i officers and 3L-aff 
/ 

tr(1 ) 	'l'ho CourirjJ !311a11 have a 	er(t)r I.nJ 	ttiff consisting of a ecre';Iry, a Plannjui,j 	)vlsr, a Advisor' d a Security IvIviser arid such cthe off lce 
	an empl.oye.s as the Contra]. Govrnmffl: may, by order, 	tennJni. 

ii 
nt-ia of th Council ;hall functi on under 

the diretjon suPejsJ,on and coriij ol of thu Chairman of the CouqcLj. 

Th   suc 	 Council nh.jI 1 he lorat:et3 at h place an may be t1•t 	I'II flrI I y  Liii'  
TIi 	/v1.1:' 	b. a I vt' 	iI; 	fit' 	Iii off Ire, including th 	 r, f e sfi?r 	------1 	Jir1 	j".y;iI• I 	nr 

4,  

: 	

.1 

s') I 

	
\\ 

AV  

eFecI)  

4AoL.. 
Rvckte 
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• 	 respect of. mcmbor 	of 	the 	ocretnrj pit: 	Jt:iff of 	the 

• 
shall be bron6 by the Central Government tsut 

. of tO moneys provided by Par1jrnrii• 	for I:he purposc. 

8. 	 - The North_sterf) Coune:jl 	Act,1970 	(26 of 1970) 	is hereby repeldb 

TIlE GERMNT OF UNION TER!i'I'Ojjj;'; (N1flDMENT) ACT 1975. 
(Act 29 of 1975) 

Amendment 14. 	In the North Eastern Council 	Act:,1971, 	inCj01 1  
of 1911 ,, 	In 	sUb-section(j) 	

I! 

in cls 	(b), 	for the woi:d 	and of the 
Unin Territory of t1.Lznm", 	Uu, 	wn,cI; 	";ind 	Of 	the 
Union Territories of /\rurlachal Pradesh and Mizorm" shall 
be SUbsUtuted. 

Cls 	(c) 	3hail 	be 	ot!iitt(.1: 
• •: 	•' 	

in 	th 	rSrovjn; 	for 	hr! 	rd:, 	brackets 	and lttor 	in'  any State referred 	to in clause 	b) 	Ar In • 	• 	. thä:U-j 	
Territory rierred to in that claue", 	the 

words brackes and lett:cr "In any Statc 	or Union Torrj 
to 	iii 	cI';urj( 	(b) " 	tha 11 	be 	uubn Ii 	UteCI. 

Repeal o& 
egulatjon 

15. 	
Aèfrom the COmnoflCemerit 	if the principal'. Act, 

in, the union territo 	f 	uncha1 Pradosh, 	th 	Worth 
East Frontier Agency 	(mInistr;jtjo, 	Su'pplementlary  • 	. 	. ,iegulat, 	1971 shall stand 	repealed. 

.., 	 H
.0 	,• 

0 

• 	• 

Ii 

-..••--•• 	. •-• 	• 	

• 

- 	••lI.•? 
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APPFN TX 'A' I f 

tIoft'u EN:'p;j (tJfJj h ''.'•.', 	I I, 	 r'-------1 	

I - 	 - ••I•S 	
In Gorcje df 11:11,' I'Ow:- 	(On twj c'c1b 	SUI)-fltjnn nf SCcUoq 	of 	ti 	N&rt1 I•:'t,n 	''Il)Ct 

: 	
19/i (Act 84 of 19'71 ) , t:Iiu Ilorth 	 1111 	

hr 	IlllJ(flf) 

	

t ho Jo1 1 owl ç ru J. cj: , 	i'rriirj y 	- 

1. 	The0 
ru les may be CLI 	Lcd 	the 	

tJorh E.1.orn ulcs C': of prcure 	 i  
£. 

	

In tNCSO Ru1s, 	Urils 	th • 	
(1) 

con 	
owrwiseroqujr_ 

"Act" 

 
IflflmioV10 No r th

1stCOucji 	Act, 1971. Al
"Chejrman' 

 
rnei 	thu 	Chal rulrr 	of 'the CÔWiCII "Corn riitto0 f;.. rncan 	a Courmi t co OIpoli tod by th6 COucji 

 "Cot 	
':h 	Worth 	Ea.; t; em 	Council oFtablisilOd Under Sectj0 	3 

• 	5 ) uf 	ti 	Act. "9etJn" 	mCn, 	a 	mo 	li-ic; 
(6 ) 

of tI 	Council "M3r,r' 

•' 	(7) 
'ap 	

of th 	COUj1 . "Secre,iin, .- 

)LCLet..iry oC the Council. 
" nln thç, Vicpfliirma of the 

.;SCouncji 

	

3 Tp Councli GhCI1, unl e. 	ho rw.f,n,' 	t:orrrItlr(d hy e 	
:norlly uic 	at: 

: 	& •: 	. 	 Couri(ji tih;iI.J ulf,, 	ntt.•I1 	i,,,,, 	J'I.(:i  tirnoas. tho 	
may F.,; ta 	

trild 

thr Ux. 
• 	 lI•• 	.,., 	 •• 

or 	
5. (1) tlatter shah L brogirt bejor0 a 

'fleetim)g Only of-tt10 thairrnaii wtrpn0 
dCC1.IIO1 	the etj0 VIloher Wy 'nnttor 

fti1l1 WI thin tIme purvjtw 'fh0 
C)UUCI1 r not 

£thall ho final. 

(2) A mo:r.ber wh 
wihto bring any I'mat:Ijor for 

	

;i.mj 	sh-j1 SPOCIIy ii-  in a merii -j ror.dum Ildicating thoisaj lent faots mid the points for cor Ideri tjon 	n] nnr'r] 1:hn rr:cmIlc)rOrgJri,i to th ri • -. Srexy Wl 	c hail 	1a n tli0 aia IrmuCri 'i ci fraction • 	therozj 	 - 

	

I. I 	pr1 
th 	 r'd l t 1-1the approval f 	Chairirj,jn 

- 	 • 	 • 

- 	 : 	 Attested 

44vocate. 
	 ­

...., 

11 '~ 4 LJI 

- 

T 
I." 
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Notice of At least 21.dois 1 	notice shall ordillax.il 	he given 
meetin., for any meeting, but In cases of urgency a meeting may 

be called At such shorter notice as the thaiinan may 

consider sufficient. 	 • 

Intimation The_Secret.ry_shall inform every 
of details plco, dote and 	iwo fixed for the meet in c1 	(4111)11 

to meat- 
jog. also send him a copy of 

together with such 

necoss3ry indicoting the sliont facts of e;ch case, 

the poin,ts for consideration and views, 	if ny, of the 

members or the Governments or the Administri tions 

concerned ond any otier pripar 	t:hat may be i ecossory 

for the consideration of each cse included iii 	the 

Agenda. 

Quorum The quorum to constitute a itiert:ir; of the Council 

• shall be, five of whom not less 	t:iian four members shall 

• -. be from arnonq 	t:hoo sPecified 	i.it clauses 	(b ) 	and 	(c) 	of 

Sub-nectlon 	(1) 	of flcct:lon 	3 	of 	Iho 1\ct. 	 - 

9.,A 	If a convened meeting of the Council- cannot be 

hold for, p4nnt of quorum, 	no pricribed in ilujo 9, 	the 

meeting shall be adjourned 	to a later cIut;a uuder tift) 

direction of the ChEtlrmun nnd uuch 	i meetiiitj Shall bo 

)nown as an adjourned meetinq. 	No quorum will he neceL 

• osary for on 	adjourned fl1eC?tiIIçJ. 

9.13. 	In the case of son's omerlent items' and/or in 

caoo of 	item, s 	to be (tocideti 	by 	thu (1,irinnfl, 	the. 

Chairman may direct the SecrtOiy 	to Ci.rcul ate 

proposal or proposals to the Members for nDccrtainiflg 

their views 	The Secuet 	ry nba [1 	i! 	ich C5O. 	nonci 

to eodh Mombor it copy of 	the 	'or 	1./ti under. cons 1- 

• 	dont ion 	nloiiqwi th 	such oxp 	;n tt:orv 	iio1- ei 	and' .c'tlmr 

documents 	as 	he 	may dceti 	rieces sat: y, 	I !It(iCaL'.iI)q 	thO 

salient 	facts 	of 	the 	pro oso I/ 	• 	:h 	Meiith: i: 	;hall 	in 

such 	case (n) 	convey 	It) 	the 	(h.,I iintii 	Ittj 	Views, on 	1:he 

proposal (n) 	w I I:h LI) 	two 	WI ak; 	(II 	I: I it 	•-e i 	1: 	at 	the 

proponal (s) . 	'[IlL 	CIl.),I 1111.1,11 	liI.y, 	at 1(1. 	t:oiif,i1ett 	(Oil 	Of 

the 	views 	o If 	1-lie 	I-1':'ntH' i:t 	a' 	it 	(Vt ti, 	%I)(I 	at 1: el 	hi t:ther 

oorrns porid 	in:e 	wI (:11 	II 	r 	i-i'm!'. 	, 	 .1 I 	II. •( 'et*:%1 t. y ,  

...•7•••• 

-, 	 %9,;• 

ft  

Mvoc' 
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ecision () i 	 with th 
VICW3 rucoivod 2 row the Nrib 	, bu t Ii shall p1 ce 
thu matter before a 11100tinq of t). C'itic1j., if tho ro 
is no COnsensUS. 	dec.Lson (s) o t:ak.n by the Ca:tnani 
on the besis of the coiIjci 	of vi r,w received LTy. hint 
ftom t1le Htnb8 on tropo'ii (n) retcr,:c.d to them, as 
above, shell be dámd to be the fr:mcjl viw(g) and 
recommendation(5) of  tilp c ncj, a if as; C dat 
meeting of tho Council and rul.l concepicd will be infor 
med'of the decisjqn(5) by the Sccretariat.  

to,ltion 

	

	 The Chairman may Invite a M tinter or 	Dputy 
Minister of thc Union or of the State/ur or a member 

_ 	
of the Planning Commission to atteiici any moetng and 
to take part in the dicuj0n5 	'lite itivj.tat1on will 

be issued•by the Secretary on behalf of the Cjairman. 

Invitation11. . . Tho Chairinarl may invit any person to tcnd 

any meeting or a part of a meeting as ohservc or to 
participate In the discussions. The invitatj n will 

be .ssued by the Secretary on behalf of the Cioirinan. 

Officers to 12. 	Besides 
tt 	 the no:ninIoe3 Of the It[inlstrjes of tt aend. 	

Central Covernmcn.t IndIcat.d in SecI:j.ont 6 of The 
Act., 6ny Officer of a Govorntn(-nt/NlIu)ij)ttr,i )n 
whose presence may be considorcJ Ilcccssary by ,  the 
Chairman for tho consjdcr,itlo,i 'if .iiy tIir)tt:er efote 

the Council may be requirer) to .ntt:eiid ;i moetI. ig 
thereof. 

.flrdof 	13 	The Secretary shall keep . recoud of the discussions 	 ., 	 . 

djscucioi and circulQt(J a dLaI I copy of the 

proceedings of a meeting to the mc,iiibej -.'j and the, 
nominees of th 	Ccnt r;i. 	'JVeI.JHIIC-I) t: .i tid rnt:c'd In 
section 6 of the Jct with the request that any 

changes therein may be sugqesled within one week 

of the receipt of the draft copy. 

Minutdsof 	14. 	(1) Th 	pr;c((i I eqs ef t:Iie Inert In uha Li h Meeting f  
inalised aft:or conu idnriiiq any chati 	nnqqan t:ed 

Under Rule 1 	nec] si tal I fe Hi pi r t: 	i 1:1 	record of 
the Council. 

,Mrv °  

Attested 

.idvocate. 

.. 

/ 



(2) 	i 	COPY 	(if:, 	the 	i)rfeci.fi1'p: 	of 	evc'ry 	tnrrt:1nçj.  

uIoll 	be 	iorwnl:(icU 	to  

(1) The chairman, 

Every 11cter, 
I  

the Cent rat Co'rt. throuqli i he Union Ministry 

o 	Iloino 	Mfiilrrit 	tunl 

(i.v ) 	the 	(.ovcrin1/tvJiiii iii ii 1 rnt ion of 	ench 	,1Jt.o/ 

Ufl rlOfl 	Ir ri tory 	i PptO 	c'nt.c'd 	on 	the 	Council 

through the thief Cecrck:ary of the Stnt:e/ 

Unlon,Territory. 

(v) 	the nom1nec; of the Ceiitral Governineptj 

in(licated 	in Soction 6 of the Act. 

I?rocoolinqa to The 	Procnediiicjn 	of 	'i 	mol mI  

olewIe 1 d i rec ted by 	the 	Cha :1. r.irmn. 	h 	3iCiU.F. 

.., TeSocr3tnry, 	sht 1. 	!1%ih jecf: 	1:0 	stich d I 
information to 
th 	Counç. 

I 
tion as 	the Chairman may q.tv 	1:rom I Line t 	time,, be 

oputent 	to call upon the Governinnnt/Mm1nior4.'..1i 

• 
I1 	.* 

ti'ons of 	the mombor S 	it:os/Unjon 'lorrilorios 	to' 	' 

supply' such 	in forma lion 	and docuinorit:s C13 may be 

required to enable the Council 	to 	ilschrcje its 

fupctions conveniently. 

• 	Ict iontoken . 	(1) 	thn 	:;ecro In E y, 	nhi I 1 	 to 	su cii •nubjt 
• oiTim Couiicil' 

reconncndotionsrectb013 
. 

as 	the Ch.drinnn iiin) 	give 	f:rom,,ime 	to 

tQ be reported time, 	ascertain from the Governments and Adininis- 

..trations concerned 	the nd 	Lou 	t:iIcon on 	the Council' n 

• 	 . recomrnendations. 	 . 

• 	

.• (2) 	for 'purpose of Sub-rule 	(1) 	thu 	Secretary' 

piay tu3cJcrtaJce 	all 	rmc 	;nty.:cori:'cpondencéaiid 	sha1l"Y.y 
......... ........................................ 

prepare. a 	quarterly 	suiuui - ry 	3iul:icat.i.ncj 	thq . act ion''' 

1 aken by the Governunentn 	and 	N1rul.iiJnlrotins 	and 

,i. copy 	thrcof. 	to 	tho 	CtuniErnnn, 	cvci E 	IIuUI!Ibc3r, 

the 1  Cen tral Cove rnrn?n t . through the Union '1 inistry of 

• Home. Affairs, 	the Governments//v(w.liiistrut ons of th 

member States/Union Territorie:;;'and 	then minces of 

the Central Government Indicated In Secti n. 6 of. the •." 
Act. 

.I 

...9.... 

S. 

•A.-.------------ 	- •.... 
	 '••". 

1 ..... ,_,,•.,• 
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10. 	
The Chairman may give such tJenera3. or sp 

directions Qshe may consider fleCcsry for the 
Oerly and prompt ci 	of t:lir, bun I flwpj of CoullL ho 

QPntmont of 	19. 	
Tho Council 'nay direct the appojnj, of a 

Coittee or Cornj0 	
Slstjng of 'fleinber or 

embers of the COuncil •:nd 
such other persor3 as! 

• 	
the Council may.dot,j0 to de1 with Specif 

estions ic • 	
the terms of reertncr ,  of wh1h shall 

be 'aid down by the COuncJl. 

ResolUtjOfl0f 	
20. (1 ) he Reso tjon by Which 

	ion,ci 	in 
ciA 	

appoInted shell SPecify - 
2tee. 	

(1) the flames of the members 
of th 

iflCludinq the Cormven,-, 
 

tile function or fUm)c(to, 	of the and  

tile time limit, if any, Within Which the 

Commit te Shall make rerDort of porformn. 
any Other fuc..tj.01 , 5  

1ere th Chajrm,n Or t)i V.tCe_O)aj,ri3 is aPPointed as member of a ComIfljttp 	he sha 	uçt • as its Convener. 	
. 

I ' 

If the Coflcmier of 
it Comitni t 	n 	to attend any 'neetin 	

any ot). ""1)r Cosen by the nmmmI rn pros cmi 
I: frog,, amnomiq. 1 11 nmimn. 1 v, 	• preside at the rmleetirç ol t:tgr (''nipj I. Lee. 

Quom o 	21. 	'the quorum,, to COils titute a rrIcnitir,c of a 
fl . 

	

	

Corjtte0 shall he, as ncar as may be, ono tim 
ird of 

its rnembertijp, but shall ot he less than two. 

22. (i) A Cojttc0 S 11.
311muct •.s frequnt1y as may 

be flOCessary at • place mci time a  
Convener 	 (li•roc.d by th 

and shall mnak u report to the Council 
Within the speci fled time limit; 

• 	
Provj 	

tha wh,e-i no tjm iitnj t uris been 
SPOcIfjd the Collurlittee sIia1. mnak( a report withig 
three months from the ci a tü of .1 tn a pj'ol ii linen t; 

-A 
4 

.... 1a..•. 

I 
- 

•1\ 34eji- 

.............................. 

ong 
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40 
Provi.dJ.iici 	furiht: 	ih,it 	I h 	(1 Ii1i1I.II, 	•w;iy 	ni 

• 

any time, 	on a request being ifiede, 	direct 	tht"t th 

tire for the present'3tiOfl of 	r 	report by the Commi- 

• 	........ •: tee be extended to 	c1e specified bhim. 

The 	report 	of 	• 	COtUIiJ. t: ten 	iny 	bo 	iritôith 	• 	•• .• 	

• 

or finrl and 	the Cointn.lt tee 	wiy 	nuk froPi the cduncil 

such clarif ication in 	req.rd 	to it:; 	funiiOI13 	;IS may 

be necessary. 

The 	report 	;1.I.i. 	b( 	i (Jfle(i 	by 	ti 1p 	
Convener of 

the 	Conuni t tee 	or, 	in 	hi. i 	dbsjrtcc, 	by 	on, 	ineiub':r 
: 

thereof, 	o 	fluihOUiSe(1 	by 	the 	Co;niuitt and 	ho1. bp •. 

given to the 	ccrctiry of the Council. :.. 

Considrati0 As soon as may be after a Commi tee's repbrt : 

of Commi.ttee haS been received, 	it cha11 	unless otherwise 
dtrec- 

tea by the thairlfl-fl, 	b 	p1ced 	for con ,ideratiOfl at 

tho next ineettnq 	of 	the Cotinc.i 1. • 	
•. • •: 

Power tie The thoirman may givc sucti dire tions as 

ho may consider noCtJ1tY 	f' 	r.qul1ii1)Y 
tho proco- 

• 	
- 	 clU ro 01: a LolTililI. 	'.:u 

iiieiic1ud uptoiate) 

I', 	$ 

I 	 • 
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Ex.-1'axtioii I3uhding 
Shllloncj-793001 

- 	 I 	
- 

L1[x3 	olI(j 
v4 7I 

To 

The Secretary 
North Eaatern Council 
CUILLOt'fl. 

Subjecti PARITY OF PAY SCALES OF ASSISTANTS AND STENOGRAPHER 
(cRrs II) IN NEC SECRETAHIA'r AND CENTRAL SECRETAR1AT/ 
MINISTRIE OF TILE GOVEflNI4it1T OF INDIA. 

Sir, 

I have the honour to enclose a note on the above subject 
for favour of your kind perusal and favourable action, 

That Sir, due to non - in1pleruefltatio!1 of the eithanced scale of 

pay of Assistants and Stoiio Graphers (Gradii) in thisCowicil 
Secretariat a great injustice has been done totho staff of 
NEC,. 

I,thorefore, fervently request your honourto kindly 

use your good officefi to convince the tiin.tntry f Home Affair 
Jal extending the scale of pay .  of Hs 1640/- to 2900/- to nU 
Assistan 	and Stenographers ((3raclell) of this ouncil Secret 

ariat w.e.f. 1.1.1986 as done for other office of Central 

of the Governmnt of India. 

You are further requested to 'take up the ma ' tcrs with 
the MinistrY of Home Affai in your ensuing vis t to New De'l 

LP 	

itt) 

Thanking you, I  . . % 

 

Yot1rs faithfully, 

-. L. 
( 	ri.o .C1IET',['RI) 

PRESiDENT 
H.E.C.S.E O  ASSOCIATION 

Sh1ILLO, 

 

a 

/ 
'I 

hi. 

ecd 

AdvoCat  
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5ECRE TAR Y 
SOStI 

No. 5/2/911-NE.il 

----- rNEXUR-2.
VIiINN1EJ I OF INDIA  

M1411STRY OF IIOME AFFAIRS 

NQIFrII I3LOcK 
liw DELhI - 	; o out 

March 2, 194. 

:nip 
North Eastern Councij is a statutory body functJor,iq under the 

administrative control of M.ilA. 	
The CoUncil plays a pivotal role In the 

all round development of the North Eastern Ueyioi, on an area basis. 
	It has an officer of the rank ol Secretary to the 

	overnmpC,it of IndIa as Its 
Secretary who has under him Advisers and Directors toqethr with th 
Supportlnçi staff. 

Unfortunateiy a number of the 
lyiliçj 	vacant 	arid 	this, 	beIdi.. 
Secretariat 	Is also ProvidI11 	a hind 

PIemfiCntIng projects for the Overall 
Are a. 

key posts In the Secret,,.h1t are 
IIect liu; 	the 	IIJIIC(ionhI)mj 	01 	the 

rarice for 1)1 ann Ing, formulating and 

dev Jo pluen t of ti e Nor - tI i Ens tern 

-I 

Given U is 	the Iloiii 	Secretary with 	tt  Minister 	 'i I of the hoe has proposed that a 	
m 

	

high 	LOV(i 	Commin,jttt. 	chai,c(J 	by 	the 
Special Secretary, MHA should be set up f o r examillirig the staffing 
pttern of (he North 	aSter,i Eunuch 	timid also for rev Icwlnç; (ho taInt ráquir1 	of high 	

,evel orricers In the North Eatcrn Council. 
 Co'mjt 	cornprls 	 The 

	

Secretary, NEC, EstnbIJsIi,ne,1t °ffJcer 	Ministry of Person,iei or1d Jo(nt Secre(ary(UF) 	
Ministry of lIonle Affairs. 

If this proposal 	i 	accef) tat) IC, 	Ille Comurmi IL tee COli hold Its Initial 'fleeting in the next ulontli Itself, as the probieni Is a presjng one. 

Yous Sincerely, 

ml 

a 

Sli r I N. . Rzingana (hi an, 
Secretary, 

tJeptt . of i'erso,I,,eI & Training 
NEW DELIIL 

Copy to r  -- -. 	
I ' 	 I ' • L • 	• , 	fo 	hiIfo,mn 	n ;( io. SIt hIio, 	

r 
 

Alma)a 

I -) 	't, - 
( I.jI< • flhooj 



COU1CIL SLCRETARIAT 

d o h 
Secretary 
EA/3/95 

EtiLOEES ASSOCtATIOH 

ShIIIon g -793OO1  

Mur1i 2,1995 

ANNEX1JR Z to(17 

Mrs. Margaret Alva 
Hon'ble tilninter 
Peroonuel,Public Grievances & t'eualons 
New Delhi - 110 001 

Respected Madam, 

I am aware, Madam, of your very busy schedule in various 

important matters but the situation as it stands has forced 
I 
 n e to bring 

the matter to your kind notice, as the members of our Associatin belonging 

to Grade-It Stenographers have been discriminated against and isolated 

from the mainstream in the matter of granting them the leg1tiTTate scale 

of pay of Es. 1640-2900/- from 01.04.1986. The point at Issue is submitted 

below for your kind intervention and retrieving the confidence of the 

members so that they can devote whole heartedly in serving the Administration.' 

Madam, North-Eastern Council (NEC) is a Statutory Organisation 

created by an_Act of Parliament in 1972. The pay scale of Stenographer 

Grade-It in NEC Secretariat was originally sanctioned in the grade of 

Es. 210-530/- at par with the Central Secretariat pattern of pay scales 

prior to implementation of the Third Pay Commission's Recommendations. 

On the recommendation of the Third Pay Commission, this pay scale was 

revised to 	Es. 	425-800/- for 	the 	Central Secretariat. The 	same 	pay 	scale 

was 	also prescribed 	for the 	Stenographer Grade-il 	of NEC 	Secret ;iat 	but 

Pht 	nnm wn 	rtritod to 	the 	then 	oresent Incumbents only. 	ie 	Stenogra- 

	

' Grade-il 	ppoiutcreafter were given the scale of Es.  

the reason not known to _us._Nadam will easily understand the dIscriini-

ury action in providing two different pay Scales for doing the duties 

of the sanie nature arid responsibilities in the same organlsatiou. 

Madam, the Fourth Central Pay Commission had recommended 

PUY 	ticule 	of 	1tt. 	 tt,t: 	(Iit 	;t • . II , I 	n1ih'ii 	iiiI 	'II 	I-SIIt 	,ioI  wt,i k liii: 

In the Central Government Offices whether It is a S'tarliit, an attached 

office or subordinate organisation etc. rwordi he pay acale of Cetre1 

Secretariat was revised to Es. 1640-2900/- and this revision was extended 

to all other Ministries/Departments of the Government of India, but the 

same was denied to the Stenographers Grade-Il of the North-Eastern Council 

Secretariat, Shillong. 

I-. 

Contd..P.2 

Ic — 

	

• • 

XctrY" 

tc~ 
	 ,i cat 



Yours mnithfu1ly, *- 

,/ yngdoh) 
General' Secretary 

The Secretary,North_Eastern Counctl,Sh.tiloiig for kind 	•' 
inf(i'nat1on and necessary action pJeosc. This has a 	

/ reference to our Memorandum submitted to him vide 
letter dated 19th August,1992. 

1'yngdoh) 
ercral Secretary 

/ 

(fl COIJUCIL S[CREJARIA F [IIPLOYE[S ASSOCIATION 43 H 
tyftb 	 Jrnxnuoti 	luIWiic; _____ 	
L'ne-2 	 UhIIto,i çj /tJ3O0 I 

Iladarn, this NEC Secretariat is a Statutory Body urder the — 	 —__- 
tlLnistry of Home Affairs headed by an Officer In the rank of Secretary 

to the Government of India. Therefore, this Secretariat can never be 

considered as an attached/subordiflate/jo,i_Secretariat body and it can 

only be an organisation at the status of the Central Secretariat/tlinlstrjes/ 

Departments. The present pay scale of Rs. 1400-2600/- available to the 

Stenographer Grade-IT of NEC Secretariat is for attachedfsubordinate/no. 

Secretariat body level organjsatjon. 

/ 

tiadam, the Organisation outside the Secretariat are eith(r 

attached or subordinate offices under the Gover!ImerIt' of India vi e 

Sub-Para 11.32 of Para-Ill of Chapter-It of the Recommndatjons of t e 

Fourth Central Pay Commission. NEC Secretariat cannot be equated wi h 

attached or subordinate office as it is a parallel body of the Centr 1 

Secretariat created under an Act of Parliament. Stenogra hers of the N C 

Secretariat are ilso linked with the officers having th same Status cf 

the Central Secretariat. The only corollary, therefore, to lows that Sten — 

graphers of, the NEC Secretariat are to get the some scale of pay a d 
privileges at those of their counterpart In the Cent al Secretaria 

/ • 	Hinistries. 

1, therefore, bring the above points of facts to your goodseif 

and await eagerly to get a favourable reply from your end pxtendlng Justic 

to the members of our Association by providing the' pay scale of  
Rs. 1640 -2900/- to the Stenographers Grade-il, and I along, with the member 
of our Association shall treasure your benevolent action for all tim 
to come. 

Copy to 

- 
'a 

 

: / 
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X E53'Jk E3 lFilcjJt'x'jcj 	
-. --' 

Ex-iixa lion flu ii ding 
Shlllohg - 793 (Xli 

21s1 P\1.rch , 1997. 

- 	 asad, 

IIon'blc Chairman, NEC & 
Governor of Arunachal Pradesh, 
tanagar 791 111, 

Respeced Sir, 

	

I am aware of 'our very busv s(h('dmile iii 	v.ruotu; 
i , nIort.wi ma I h'r.c hut 1114 ,  qj tual inn as it cianc I'; 11.1- 1111 cot I uc' In 

bring the matter to your kind notice, as the nICmLiCIS of our 

Association belonging to Grade-I! Stenographers have been 

discriminated against and isola ted from (he meii nstreeinì in (lie 

mailer of granting them the legitimate SCale of pay of Rs. 1640-

2900/- from 01.0-1.1986. The matter was taken u p  wi hi the 

co iicerned authorities Li me a nc.1 again but no II in g I ias been do mu.' so 

far in this regard thereby deriving time genuine claim and depriving 

(he $tenograjThr'rs Grade-! I of the N JC Socrr'tem nat ironi their 

legitimate pay scale. Time matter was also taken tip with thc' (hen 
Hon'ble Minister, Personnel, Public Grievance & Pensions etC. Smni 

Margaret Alva in the year 1995. But I am sorrY to mention her that 

nothing has been mn-mde known to mis so far almimi the fair' of Ilu' 
letter. This type of inaction or silence to our 

rpresentation/ memorand a in the pa rt of the Government has 

created a feeling among the members of this Associei Lion tim it we 

being geograjliicahI' lorated in (he munch harkward .111(1 r mimnim' 

part of the cou ntrv have no rig1 it to add ress our ge 1(1 Inc 

grievances to lime IiihesL authorities at I)chhii. The point at is ;ue is 

submnilLec.l below for vour Li ml intervention and rehmit'vin 	time 

Con(idnce 	of (lie imierubers so that 11mev can devote vhnle 

Jlcartcdly, in serving the Ad nun istratiomi. 	 - 

Fr 	
4V4

''t,I U11 

Advo cate- 	
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Sir, North Eastern Council 	(NEC) is a Statutory 

JYrga ii isa lion erce1 ted by an ,\et of ilarliammil in '1972. Tlio pay 

scle of SLcnograher Grade-It in NEC Secretariat was originally 

anctioned in the grade of ls. 210-530/- at par with the Central 

Secretariat pattern of pa' scales prior to implementation of the 

Third Pay Commission's I(-x onitiwodatiolis. On r t;nim'ndatiOhi 

of the Third Pay,  Commission, this pay scale was revised to Rs. 

425-800/- 1cr the CeI)tral Secretariat. The SlfliC U1)' SCtlC WilS also 

prescribed for the •Stenographcr (radc-1l of NEC S'clt hut the 

same was restricted to the then present iiu'ii mhen(s only. Th 

SteiiógrapherS Grade-il appointed thereafter were given the scale 
of ls. 425-700/- for the reason not known to us. Sir will easily 

understand the d iscri Ifli l)d tOtV actioll in P roy id i og two ti i Ilcient 

pay scales' for doing (ho ti utios Of (lie saiiw ,iatiir 	and 

responsibilities in the same organisalion. 

Sir, the Fourth Central Pay Commission had recommended 

a pay scale of Rs. 14OO-2iO0/- for the Stenographer Grade-Il who 

are working in the Central Government Oflices whether it is 

Secretariat, an attached oflice or Subord iii,t(e Or ,iisat ion etc. 

Afterwards, the pa' scale of Central Secretariat was r'ovisi'd to Rs. 

1 (4O-29t1t)/ and ' this r'vision was • ( lod In .iII oilier,  

Ministries! Departments of the Government of hid Ia. but the same 

was denied to the Stenographers Grade-I I of the North Eastern 

Council Secretariat. 

Sir, this NEC Secretariat is a S(atu(oiV Uodv tinder the 

- Ministry of Home Aflaims litled 1w ,in officer in tIme raflk of 

Secretary to the ( jovcr n iimei t ol intl ia. lucid on', this Secretariat 

can never be co nsi d eted as an ' a ttac lied / st ibt'd i n.m tc/ non-

Stre1ari1t Hotly anti it can univ be an orranisahoti at the status of 

time Central Socrol.i rEa'I/ Ministries/i )t'panlnn'nlc, lImo precent I'Y 

scale of ls. 1400-2t00/- available to the S(c,1O)raI't%(t Giade - hl (.)1 

N EC Secretariat is for a ttachictl / su bord i nate! n unS4'cn('tariat Hod y 

n (this scale can not be 	toy idt.'t I to a 
level organisatio 	

;icta na I 

level rg.m nisatioti). 

Sir, the Organ is at ion outs i tic I lie Set rt' lariat a it' ci tler 

at(aclmP(l or subordinate offices under (lie GoveinhilonI of india 

vitic Sub-para 11.32 of Para-hll of Chapter-il or the 

Rtoii inendat ions of the Fourth Ccii Ira I Pay Commission. NEC 

Sec(1riat can not be equated with attached or suborthiIlatC,011C 

f' 1• 

In 
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is a palil I tel hod v of I he (eti (rat itte Ia i ia 1 ti aleti finder Act 
1 hoot, iii tphtr. til ili. NVC ial rs* rJi,t linked 
the o1Iicei; having the SOflt' st,rIu; ol (lit CerrtiiI SeuIeI6nia(, 
)lliy corollary, LIrelote, Iolltti that the Sttiio;iapHers of the 
Secretariat are to ;et th e  satin' scale ot pay and ,)riyileges of 
Or their cots ntPrj),i ri iii (lit (.t',i I rr I 5 ;( rr'hr,a t/M iitl;l non. 

1, Ilierefote, bring the ;itioe points 01 lads to you mondsof 
avait igorlv to got it (avon rahlt' oTly from 'Our etnt 
uiiii; jstice to the tlriiih 0 i 5  or out Asociatios, by  
ClY ca le of Rs. I 610-2900/ - to (lie tei rogIaj ii ruts G in lu-il, and 

with the Muiiiht','s  of our Assocja(jo,t strati trea litre your 
vok'nt alit -tn for nll unto In coon'. 

We siiicc'relv hope that your lro,wii r will he 'er' kind 
gli to consider our prer - y  npa Ilirlirallv co that w ,;hall not 
deprived of airy more being vorLiirg in an or anisation 

III (tIC rcino(C dorItt'5 o f the country. 

Ii Ic It ill r Itt I ly, 

j-S •: ititluli 

ìJI I  
hit It'll 	liii 

Copy to 

Th oSecratary ,
SlIl1onçj, 	for 

Council, 
kind 

(iovt. 	of Incfln, P4114, ifltotnijr 	ncf flecry eictlon pleise. 

Genezij Sr?crotry 

**** * 
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26-12-?7 

The Chairman, North Eastern Council  
Shr'i Mata Prnsnd,  

The Secretary, North Eastern Council 
- Shri T. Ririgle, Shillong-1 

Sub 	Parity in pay scales of Stenoqr.ipher, Grad- ll 
with that of similarly situated Stenographers 
of. 	other 	orqanisatjons 	and 	Cenjtral 
Secretariat. 

Sir, 

	

on behalf of my clients i.e. Grade- Il 	Sterogrnphers. 

working 	in the North Eastern Council 	viz., 	(I) 	flamendra 

Narayan Adhyapak, 	(2) Steral Lynqdoh, 	(3) 	1. 	t- ar'bnniRrly 

(Nargrecja), 	(4) M. Kharkongor, (5) S. DIlip Kumar 	Sinqha, 

(6) Violet Dlah, (7) JOyanti D. Lynqdoh, (U) Itatna Das. 	(9) 

Mihir Dey, 	(10) 	Dominic D.Khar (11) 	M.H. 	Thab9nq, 	(12) 

Kyrshanbor Ilyrthong , (13) E3wapn ab rot a Du t I a Ch audhir I 	(14) 

Debasi sh Choudhury and ( 15 ) 0 i ion Kuwa r [h- ak rabur ty 	serve 

upon you the following notice 

1. That all my abovenamed ci ints are presently working as 

Stenographer, Grade-U in I- he North [astern Council. IJefore 

stating the grievanc es  of my clients necessitating and 

resulting in the sending of the present notice to you it 

would be appropriate to give the backQround of t h e i r 

problems so as to present their problems in correct and 

proper perspective. 

ti; 

ate. 

(/t 	
L- 
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hat. 	the 	Ncut1i 	t.a;ltyti 	f.iiitni:I I 	Ir; 	a 	r.lntutory 

c)n 	cteatc.'d by an (cl nf I'rIjannt In 	1972. 	Th 

Py 	¶.Ca1e 	of Stellograpilpr, (rat1p--j I in NEC war, 	uT'ç1r1n I ly 

sancticJfl4?Ij 	in 	1h4' o radr,  of 	1OS, 	p•r :nr.ri(:h 	at 	per' 

w.i th 	the 	CrnI;ra) 	¶f:' - rr' lI 	a I: 	inip hivi'r'; 	lb I '. 	war, 	tllr? 

por,i lion 	prior to 1 flhI)IP 1nCq1l(jc)() ni thp :sy':l Pay 	Cninm1r,ic,, 

1' (Coinrne(J at jun . 	I It' r 	I;l p 	IcCr,u4I t'fl(j 41 I. I (314 ol 	th c. 	:.srd 	Pay 

Comrnijcr 	the 	pay naIc war l- ' vi;.i'(J I F(r,. 	125-O00/-- 	pør 

month for the cS i;er1oqT-fI-, l3ratft--j1 of Central )tcretar'jat. 

The 	same 	pay 	ca1c 	ia' 	a1,;c. 1)r4'1r11)1,(( 	fot' 	the 	Oracle-Il 

Sterioqrophi.s 	u( 	theNEC. 	lIot',c'v, r 	thO 	acivan taqe 	and 

bnefjt 	of 	the revi!;lnJ pay ¶;c,lIp tia' only pi V1?n 	tO 	thOIQ 

Orade-i 1 	tnoQr1phers of NEC Wl%U were then work log as such. 
'rhc 	Oracjrp - j I 	0 t 4 ? 14r() - ,11)f,er.. 	or NI(C 	11(Jpnjnt4( 	I;ubce(1uç. tjy 

Were p iveri the pay 	c..ilc' t.1 I. 1 2)7OO/- 	rur.,nth and 	not 

the pay sca .1 e of is . I 2--(hoo/- 

3. 	That the anomajcjuc si tuation P  v 	v W46 ciited a ter 

the 	i ME) 1 emen t a t: I d"Irl 	r.1 4-1, 	 A - 	. 	- 
Pay 

Cornrnj sion inasmuch a 	the (3r'ade-1 I Stefiuqrher of the NEC 

who were then work inq were given the pay sc il e of fl. 2- 

000/- whereas the st.Ibscq(I'f) Li y appoj n t r'd 51p I o()Tphr 15 1 er 

qiveri the pay cca1e ut 	11c'stcp 	nor4q the Or tie- 

II Stenoqraphers two di f Ierpnt ci ;IF.pr, were :rpntied without 

any inlelliqible dIffppiit 	antJ the ratioria 	and 	objective 

criteria. 	The 	r,hieer 	absurdIty ni creationi 	1 	IhieSe 	two 

ci asses i, borne out by the (ac I that both the Grade- Il 

Stelloqraphpr.c of Nor lb Eas LI? rr, Counc I I 	wi 	not 	only 
stmI larly 	i Luatpcl iii al I r'4'';p'rt; 	hut. .iIu r:arui'f out 	the 

iciij 1 ar cJu Ij e s .ancI i 	f)O1Ii I 1.) I I 	qwi I i (1(2 I t JQ() 

C9L 

(1c' 
	 :dvoCI9 I 
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also the same. Hencu ther, wan n 	 for r reatjrr the • 

two different classes of Stenographers within the NEC. 

4. 	3o that as it may the 4th Pay C(IFTI(Tli_ 8 01.1

recofnmjndvd a 

pay scale of Rs.1400-200, per month for: the Grade-Il 

Stenograpr5 working in the Central (3overnrnerjt offices. 

Subsequently, the pay scale of Central Secretariat 
	as 

revised to Rs.16402900_ per month and this revision of 

pay scale was extendd to all the Minlstrj,s and Depart men  
of the Government of India wicrr 

t--hP method of recruitment 
is same and the old pay scale wa 	1-ks.423-ao0, 	It 	is, 
therefore, 	seen that 	ii 	tho 	nployees of 	Central 

Government Services/officestjho7,e old pay scale was Rs.42- 

800/- were given the revised pay scale of Rs.1640-2900/_ per 

snon. 
However, the Graü(?-I I 	

who were earlier 
provided with the pay scale of Fis. 424-000/- per month 
pursuant 	to 	the reorn(flpfld;atjo,i 

of the 3rd Pay Commission 
were given the pay  scale of Rs 100--26001 

Only and they 
were deprived of the revjs0j pay ;cal 	of 

. That therefore though the status and pay scale of Orade-

Stenographers of NEC was at par with the Central 

SeCrUtariat till implementation of the 4th Pay Commjgj0 

recommendation 	
the revlsrpc•j pay tscalp of I .1640_2100,... per 

month was not extended to them on the plea that the method 

of recruj Iment 	is riot 	1h e same 	;tncj the NEC Grade-li 
Stenograph5 	are 	not part1cipaj,,1 	in 	the 	Central 
Secretariat 	StenograpIy5 	servj((1. 	Jiow4'er, 	what 	in  
disoncertjng 	

is that if NEC as a stat;utoy orqanja ion 
cannot be equated with other CQntrnl 	(ovgrf-nnerit Off1c re, 

(b 

IM 
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then In such a si tuatLon 
, it I c t?xJ 	ted th,t an appr'oprj ate 

scale of pay 5Uib1e to the NEC as a n t attlt  

b4 provided to its GradU Stenograp1, 
	ut that was not 

to be. Moreover, as seen from 
the baci<grou(,d that since the 

very 
begiflr)jflg NECas statutoryor.Qafljsti 	tJQ4 equated and 

was 	treated 	at par with 	oth' 	Centrai 	Government 
Its employees Ialso were consider d similarly 

situated and were provided with the pay scales 
similar to 

the other Similarly situated employee,; of 
Cvntrl Goverflrn0nt 

departments 

6. 	However, 	th 	
agajn.t 	tie 	erade-Ij 

Stenographers started when the pay scalp recomr4nded by the 

4th PBy Conimjj01, of R.1400-200/... wnz r'evJ. to F1s.1640 

2900/-. Though all the employees of Cer,tr'aJ Government wer 

given the benefit of t11 rvi,d py r.caip, but ti. Grad. 

Xl Stenographers of NEC who hitherto 
were treated at pa 

with the other employees of Centraj Govei-,,n)ent and wre 

given the pay scale of Rs.1400 -26001 were deprived of the 
benefit of revised pay  scale or 

7 	That 	it is pertinent. to meritj,, 	tiit •thp 	prw-reviu.d 
Scale of Rs.1 4 00_2600,.. per month wn us. 425-700/ 7 . 	Thift - 

was the scal  .,a which the Grade-lI 5ter)oq pin,r of NEC got 
after the recorT)rnendatjofl 01 3rd Pay CuMminsion reference 	to 
which h a s already been made above jr, the critg<t of cr,eat1n 

of two di f f e rent ci be tweri the 
'. Imi 1 an y i tuated 

Grade-li Stenographers 

8. 	It is being made clear that those who qot the py scale 
of Rs. 425-00o/- per mon tJ a ftq r tin? recolnmenUa tion of 	the 
3rd Pay 

Comm1ssi,i were qiveri the pay caJ e 	f his. 	1400 

Nzi  
Avg 

/~<f 	 0• /tOL 

çCvOCJ11 	
0 	

,0 / 

- 	 - 	 0 



V 
2600/- after 	the 	recouunnda t Ion 	ut 	th 4th F' ry 	Lcnnml5sjon 

which was subsequently 	revisedto 11s.1640--2900/- per month. 

That in sharp contrast the 13race-I 1 Stenographers who 

are the recommendation of the 3rd Pay Commission were Qiven 

t h e pay scale of Rs. 425-700/- per month got after the 

recommendation of the 4th Pay Commission the pay scale of 

Fi.1400-.2300/.- per month subrrquiit]y revipd 	to fl.1400- 

2600/- per month. iliough they ought to have been given the 

pay scale of fls. 1640-2900/-. 

It is submitted that the pay scales in other statutor 

orgaruiEjtion like Central Administrati ve  Trbura1, 	Electio 
• 	

Commission, Union Public service Commissione are at pa 

with 	the 	Centr,il Secrett,rjat. Eiirniiarly the 	NEC b e i n g 

statutory organisatlon was treated at par with 	othe 

similarly situated orqanlsatjor)c arid ltft eiployeen Wer 

given tte pay scales similar to the other zlmjlarly place 

employees of other statutory organisatjon. 

It is strange that the (3racie-11 Stt(rphpr5 	of 	NE 

who till the recommendation of3rd Pay Cothmision were  

treated at par, started getting discriminatory treatment 

without any rationale or Sound or corjerit reason. 	It I 

submitted that the treatment which is being meted out\to the 

Grad-j1 Stenographers of NEC is without any intlligibl 

differentla and the same is in violation of Articles 14 and 

16 of the Constitution inasmuch as likes are not being 

i : 	 treated alike. 

It 	is 	subrnl tteti 	that 	ii 	j I 	i 	binq 	crincildered 

necessary not to unnecessarily equate NEC with t h a t of 

Central 	Gnvernmpnt 	d.par'tment vt 	Flirii 	I i; 	hih 	time 	to 

/cO 
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majntar) 	t a tug 	and 	diqr)j ty 	nI 	UiI i 	!;tatu)ry OJ'Mnjuatjon.; 
The 	same 	can only be 	do,i 	if 	app 	oprLi pay 	ca1en 	are 	laid 

/ dowfl 	for' 	I t 	vnp I uy 	r, 	fri 	t e r rii 	ui 	ti E, 	n t ii lu s 	and 
of 	NEC 	afid 	the 	nature and 	dutii?s 	of 

rEspor)I1iti. 	C;Irrjecj 	out 	by 	its r3yeer. 	in 	this 
one 	niul 	riotIO Te 	j5j(.Ij1 -t-

Uf 	the 	iact that 	the • 	
ad&, 	I 	S t erloQ r aph 

limp l'oyi(j 	h I? r v 0 • a. 	same 
qul if Ic at ion 	and 	thq 

/ Sam,? 	C ' 

at)ZIC i ty 	to 	woH< 	and 	they 	c 	rry 
out 	 S 	fit 9 	lJUt1fl:; 	iipiJ 	!'tp(Jfl531 	t)e5 	Wtdc:h 	their 

do 	in 	oIlier 	ora'r5atic,ri 	Hence equal1 ly 	of 
trt t:nnt 	muL i 	b e 	(tie lec.J 	nut 	to 	tltq,i 1 ri 	rnrrforniity 	with 

14 	and 	iô 	of 	lire 	Co , itj.t0,1 	o( 	Incfia./ 

I, 	theroore , 	cal I 	 ycut 	to 	tk appropriate 
decjjori 	lii 	reqard 	to

aptl(?rt th e 	pay • 	
caj 	of 	F. 1AO_.2c?QQ,- 	per 	niorith 	''l'ir:li 	i. t 	pa;' with other 

Similarly 	S1tued 	St?nc)r-); 	fif. 	crtlir Ot'Qiriation 
.Failure 	to 	take 	appropr.jat,p 	iiic1011 	fri 	this ro9ard 	wjthj 
the 	reau0ab1e 	t imty 	woulrj 	be 	tr'r,cj 	; 	rfu.141 to 	rodra' 
of 	lhr 	qriv,r 	of 	my 	ci inin 	;urcj 	ru rr 	event, 	m 
ci ients 	would 	be 	free 	to 	ppro;icli 	l:h apprcprj atelega 

iOi'urn 	to;, 	the 	r'ec.i,..n;4j 	oi 	th 	i r 

fhaking 	you, 

Ynur's Sincerely, 

P 

IL ri 	, 
...... 	

. 	

. 

cc: 1k to 
. 
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hi 
<Advoo ate, 

GuwahaJ. High Court 6 Central 
Admjnj,ttjve Tribuno, 
Guwahati, 
Narnaroyan Path, P.Qha1umukh, GUwøhatj 	781 009 	 I  

Sui 	
Parity in pay enele or Stnio 	phnra Gr.II with that of eiiler aitut)rj Ster§OgraPhore  of other 0rgenintj 8  8 Cofltl Sectt, 

Sir, 

I am directed to rurer to your legal Notice 

dated 26.12.1997 on the eubject mentioned above and to 
state no follou0g 

109rir orth 	ot.nçouj 	It in true that the 
North Eastern Council Soctt,(ri a vtetutny OZgritnritjø 
net up. by an Act of Parliament in 1971, SoctLo,i 7 of the 
North (eutern Council. Ict, 1971 providne that the Council 

nhajl have a aacketarial ctal'f Concieting or a Secretary, 
Plerming Adviser, Financial Advirit, Security Adutear and 
such other Offjoarn and emplaygoe an the Central Govt.vnay, 
by order, deterffljfle, Houovnr thore woo no dtj10 in the 
Rat ragerding nature and categorimo/pay ocale of varjoue 
posts in the North Eantorn Council Soctt 0  As auch the po_ 
ior of creation 0e poeta and determination or pay cuale for 
each category of employee0 root with tho Cartj 

GOvt040 
the North Cautern Council haa no pouar to sanctioll for crue'. 
tion of different poata aa well no creating higher pay Gca,a 
to each employees, 

2. 	 Paj SCC1R2 It in true that there in parity In 
pay aoslo of Assistants and Stenogruphera Gr 0 11 or North 
Eriaterri Council Sectt,0e compared to cimilar poste in the 
Centrj. Srictt.end other Orgenioritiono prirticiptjn9 in the 
Contra]. $eott,Servjco. The 4th pay Commiaa1on had rocommerp.. 
ded pay acne of Ra,1400.2600/.. for Ansietanto & Stenogi.. 
phezo in the Centi5]. Miniatrieo/DapttN,Qf COVtêf india and this pay scale has already boon granted to the Stenographer. 

- •1, 

GOVEflUMENT OF IM) 
MINISTRy or H011f flFFAIRS 

N0RTj- EASTERN COUNCIL SCCRFTARIAT 

11/21/91 	
Dated the 9th Iie 	1998 

L 	

•• 
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, 4!3Vf 	 Cx,11 0  iOugvor the pay $a1e Of Aeatt.nd Stonographea in 
theContral 50ottohmo been further revisod to Ro. 1 640..2900/1. w a s,?0  100996 Qonaoqunt on the decision or the Cuntre]J 
Aifljttjv5 Tribunal, Principal 0onch N,Deltii  in OA.N 
1530/87 dated 23.5.1989 iide Deptt.o? PeraonA,]. A Trainin 
UN ND,2/1/90..C5,j dated 31,741990, The NEC Sectt.Qant th 
PtOpoeal for granting this same pay ecols to I Aoett/Steno.. 
grapher r.IX of NEC Suctt.but this pay ecal has not bou 
granted to the Aoutta,d Stnogrepharn Gr.I or NEC Smott 
so for, meinly on the ground that the method of rocruitm 'it 
in NEC S0tt,u5o not through open Competitive Exwiiintjo p 
which is the requirement eaper 0(1 dated 

the matter hee been taken up eguin with the Itliniatry of o 
Affairs being the Administrative Ministry co earned or N rth 
Eastern Council Ssott,nnd a final decision il this reger 
he notbeori roøivd so f, 

As stated earlier the North (aetorn Council 
SGottahau no power to grant higher poy aoale it is not I 
S jQ 8it 106 to sanction the p8)' ucalu of fl e . 1 10..2900 /i t 
the Auttø,d Stnogjophou w,o,f, 1,1,1995 without the 
Concurrence of the Administrative Minietry ooncorrgd i.e 
the Ministry Of Home Affairs. 

Yours raithruny s  

(t..Chueungo) 
Deputy Sourotery 

Plume NO.NEC/A0J1/21/91 	 Dated the 9th March, 1998 
Copy to3 

1. DY.Suoretary to thø Govarnor or Aru,tmo1l Pradesh 
& Chirmon, NEC with rereranoo to 4is 1ttt ND, 
C/NEC/90/1501 dated 12,1.1998. 

2 9  The General Soorotery, NEC Soctt.Employcja Aaeo.. 
citation, Shillong for informntto,, 

3, Shri N.0.George, 0irector(Iic), Govt.of Indis, 
Ministry of Homø Af'taira, N.L)elht 	1 sith 
reference to his oftic,) letter of even Noodated 16.12.1997 0  * 4'. Office Copy 

(L Chueungu) 
Dopuy Secretary 
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•LEp A tJ11)]JCE 

1. The Sc?crtiry, Mini'ry of Ikrn?, 
Government of Indiz New Dlhj. 

2 'Tho Direct;or,NorI-, EIprn 	Cc,uv,,j1 
Gay e rnmftr t of I rid I A, 111 ilia try t I 	tome 
Af 

	- 
firc,Ncit , Delf,1. 

Sub 	I 	Piirity in py 	cnIcs of 1;t;riç,r'I,prif.,., (irirtq'- 11 
iuji;h tiia L cu f nnuiiar1y iiitu:tteij 
of 	othr? r 	orc.nj !(t t i on; 	 Ceri I: ra 
Secre 	

l 
tar I a 

Sir, 

• 	 I, 	V h41 r 	 • 	 I r•. ('•cI'-I I 	f:er1cuqrnph 

work I nq 	in 	the Nor ttu 	u'rn (.t)uu1u i I 	v i t• , 	( I ) 	flrtmcprid 

Narnyri 	Adhy apalc 	(2) 	ti'J Lyrtçthf,, 	C s 	ti.11rirbrIn I or g 

(Nrgrecja) , 	(4) fI. KhorJ<osiqr, (tb) 3. DI lip <umr 	Sinçjh 

(6) Vjjtj Liligh, 	(7) Jtiy'iuulu I). 
 

Iii h I r 	rey , 	( 10 ) 	Darn ri I: V.KI-1 111 , ( 1) 	ri. ii • 	Uh a bolig , 	(1 

KyrrI')nnb(Jr Myt' thonçg, 	(13) 	uiulpr, ill) 01. t Ut I it. a  

Debai!i Choudhury and (I) 131 jon l<'.tInr V 1 lakI'4 )uJrt:y, 	 • 

Upon you I;Iit fo1Iot4jq noiicq 

1 	That all m 	flhnvt!nnmp(f ci ivntu nre prur;c'ntiy worI<inç 	n 

8teriorr:ipgis7., 	flracir 	I I 	Ii, 	ilut' Nuith I ijt.11 tuti,t I I . 	lit' fo 

9ttin 	t1ii 	qri('v ,ulr:r,i; 	of thy 	t:i iit; 	 and: 

reru1 titi? 	iii 	t:hc clorridiriq of thc' 	,u'ni ric,t ic.l.to 	you 	t 

wouLd 	bi? 	eiuprnti \tt' 	tt 	u)jvp 	flit' 	f)flI:kc i ruii, n f 	of 

problen,3; 	tr. O 	n•. ti.i prrprut: 	hip I r r)ru-Jt.u1(',IIi.% 	iii 	cc,pruct 

pi' i 	Ic't: t j vr' 

Durgasarabor (NoarI(3rflakliya Gate) 	
N;Jrnai;jyat, Patti, P.O. Iifiarfll,Jiuiukh Guwnlintf.701009 

. • 

yr q . 

.i 

_ — 

n — 

I 

fc. 

Clo. Shri B.Iç. Sharma, 
A(ivo:fl((,, G11u1?fl(/ //IçjI: Cotit 

S iritiptir M niri Oranch fbi 

Guwahatl.73 1009 
Telo 520397 
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CENTR/L ADf11NI5rRATi,E TRIBUNAL 
GUWAHATI BENCH 

Original Application No.149 of 1998. 

Date of Order: This the 20th Day of December 

HQN'OLE (IR.JUSTICE O.N.CHOUDHURY,VICE_CHA1R(IRN 
HON'BLE MR.M.P.SINGH RDP1JNISTRATIJE MEMBER. 

• 1. 	Steral Lyflgdoh & 12 others. 

All Stenographer9, Grade II working in the 
• 	North Eastern Council, North Eastern Cou0j1 

Secretariat, Shillong. 

By Advocate Plr.B.K.Sharma, Mr.S.Sarmn, Mr.U.K.Nejr. 

—V5.. 

Union or India & 0r9. 	
.., 

QaQ. 

D.N.CholJdhury, J.ViceCh3jr(TJafl: 

The pay parity of Stenographer Grade II of the A' 
, 	

North Eastern Council with that of other similarly situated 

Grade II Stenographers in other. autonomus statutory bodies 

similar to the North Eastern Council is the issue raised \4 k 

in this application. 

The applicants moved the respondents authority for 

granting the pay scale like other statutory bodies as a 

part of the Central Secretariat Service. The respondents, 

after receipt of the representation, was not inclined to 

accept the prayer on the ground that their propos1 for 

granting the same scale to the Stenographers Gr.II of 

NEC Secretariat was taken up with the Ministry of Home 

Afrairs and the inistry regretted its inabIlity to agree  

to the proposal. The C85 wag again taken up but the Ministry 

did not entertain the proposal. Ilr.B.K.Sharma learned Sehior 

Counsel SUbffljttgd that the NEC itself is/w'as the competent 

contd/— 

Th- 
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authority to decide the issue, Ministry of Home Afnirs.. 

only the nodal agency for the NEC but NEC is not a part or 

the Ministry and i6ferred to a communication from the said 

Mini8try to the NEC dated 26.8.2000. Mr.A.Deb Roy, learnod 

Senior learneU Govt. Strding Counsel on the other h'd 	..- 

submitted that the merits!ot  the claim was, itself exatnined 

by all concerned therefore there £s no scppe for further . 

reconsideration. (lr,Sarma the learned .Sr.Counsel foi -° the 

applicant however submitted that the applicants may be provided 

an opportunity to purse the matter with the.administration 

under uhorn they are serving, in view of the development as 

indicated the Home Ministry letter. The submission of 0r.Sarmah 

F 	 i 	 15 reasonable. 

For the above reasons we are of the view that the ends 
1; 	

\ 

' 	( 	
-' 	'ui' jusliue will Lie met if the NEC Council is directed to 

• 	:-- 	•apeaking order and accordingly, thecotrcjL..- is directed to 
.••, .--, 	 .- ------•- 	-.---.---. 	- 

look into the grievance of the applicant end pass a reasoned 

.order with utmost despatch. 

The application stands disposed of, there shall, however 

be no order as to costs. 

/ 

Akrdflkd to be true 

• PTftu 
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Sd/ VICE CHAIRMAN 

Sd/MEMI3R (Adm) 
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Sub : Restoration of Pay Scales of Stenographers Gr.11 - OA No. 149/98. 

	

Ref 	Verdict of the Central Administrative tribunal, (hiwaliati dated 20. 12.2000 

Sir, 

With reference to the above, I have the honour to bring the following to your kind 

notice for favour of sympathetic consideration please. 

'ihat Sir, 5111CC inception of NI C, the employees of the N I C Secretariat Were 
enjoying the pay scales at par with the Central Secretariat/other Statutory flodies. It is only 
after implementation of the Fourth Central Pay Commission RecommendationS, the 
Stenographers Gr.11 and sonic other categories of staff were provided with the pay scales of 
Subordinate/Attached offices of Government of India without assigning any justifiable 
reason nor any notification were issued for this downgrading of' pay scales, which was 
totally discriminatorY. On the oilier hand for all other posts the Central Secretariat pattern 
pay scales were allowed to continue, thereby creating a division by adopting two sets of)pay 
scales of' Central Sccretariat/StatUt0IY lodies and Attachied/Subofllitllhte oiiices. 

/ 2. 	'l'hat Sir, it may here be pointed out that as 1 understand, as pci .  R Liles an 

Organisation can not adopt a mixture of dif!rent sets of pay scales as the pay scales are 
rnil ned by the status of the ()tganisatiofl viz. Central Secretariat, Statutory always (lete  

Bodies, Attached 01' Subordinate of'fiees of' the Government of' India, lurther, the status of' 
NEC Secretariat remained same as was at the time of' inception but the j)ay scale of 
Stenographers Gr.11 had however, been downgraded from Rs. 425 - 800/- p.m. to 425 - 
700/- p.m. arbitrarily in utter violation of all established norms. 

That Sir, even in all probability, an Organisatiofl headed by a Secretary to the 
Government of India cannot be equated with a Directorate or Subordinate office and 
therefore this down gradation of' pay scales were totally illegitimate and beyond any logic 
keeping in view that all oilier posts were allowed to continue in the Central Secretariat 

pattern pay scales. 

That Sir, the mailer was taken up lime and again with the NIC Administration fr 
favour of' restoration of' original pay scales (pie Fourth Central Pay (.oinniission status of 
Rs. 425-800/- p.m.), but of no avail. 1'liis genuine appeal had been turned down on the 
pretext that the Ministry of I lome Affairs which stated to have been the Administrative 
Ministry for NI C who did not concede our demand. In this context it also merit mention 
here that in the NFC Act, 1971 there is no mention about any role of' (lie Ministry of' I tome 
Affairs to play as an Administrative Ministry nor any amendment in this regard was passed 

by the Parliament subsequenlly. 
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iing no other alternative we the Stenograp 
	Grit had to approach the 

 ll 
o 

on'ble Central Administtat 	
Tribu
nal, Guwahati by way of filing OA N 

ll 	

L98 for 

lo 
justice In the aforesaid OA we prayed for the f

olwing relief namelY - 

a) 	
'l'o direct the respondents towards rcstorUti0l of pre-Fourth Central Pay 

ComI5Si01 

revised status I scale and corresponding revision thereof 

January, m. with ef1ct fl'o 

a) 	
Fixation of pay in the pay scale of Rs. 1640-2900/

-  P. 
1St  

1986. 

That Sir, the I ion'hle Tribunal alter hearing the parties to the 
proceeding was pleased 

to dispose of the said OA vide its order dated 20.12.2000 (a copy of the said order is 

enclosed for ready reference). 
That Sir, the I ion'hl Trihumit vide its order dated 20.12.2000 was pleased to take 

into consideration the subseqUCIt dcvelOPmtS and very clearly 
m entioned the poSiti0tI 

statuS of the NEC as well as termed the Ministry of I tome Affairs as 'Nodal AgencY' only. 
taken into account the commu1itbo dated 26.8.2000 

The Hon'ble Tribunal has also  

issued in that respect. 
That Sir, finally the 1 ton'ble 'l'ribunat in view of the facts referred to the above has 

shifted the entire power to your honour for fixing the pay scales of 
enograp rs (3r.11 of 

endent body in vieW of' what has been stated in the order 
NEC since the NEC is an indep  

dated 26.8.2000. 
e above circumstS, I pray your honour to kindly consider my case for 

Under th  1 6402900/- p. 
restoration of the original and appropriate pay scale of Rs. 

	
m. with effect 

fm 1s( january, 1986 with all conseqUeflh 	
benefits, in accordance with the judgcmeflh of 

the lion' hie 'lribwlat ou the said OA. 

Ent: Copy of Order dated 20.12.2000 passed by the 
Central Admil.TribLinal, GuwUI1Uti 13encll 

Guwahati 
'yours faithfullY, 

l)ated Shillong 

l'he 	
ebruary, 2001 

- 

tenogral)l1C1 ( rade- II 

NI C Secretariat, 5hillong 

ttst  



ANNEXORT 

GOVERNMENT OF INDIA 
NORTH EASTERN a)UNCIL SCRET1\RIAT 

SIIILLONG : 793 001 

NO. NEC/ADM/4 5/98 	 Dated, pel bhush,20O1. 

To 

Shri  

.,. 	 S  

Subject: 	Pay parity of Stenographer Grade-Il of tJ 
Secretariat with that of the Grade-C S 
of 	Central Secretariat Stenograr" 

Sir, 

Please refer to your representation dated & 
to the "'Secretary,Njn pursuance of the decision of the Central 

Administrative Tribunal, Guwahai dated 20.12.2000, The Secretary 

has examined your representation and cc*ie to the conclusion 

that it is not possible to provide relief to you as prayed 

for by you. Extract of his decision dated 1.8.2001 in file 

No. NEC/ADM/45/98 is enclosed. 
S 

Yours faithfully, 

L 
£tc,: 	e&-tL 
	

(L. Chuaungo) 
Deputy Secretary 

H 

tfr1'1  
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NOTE SHEET 

I have perused the records and the applications of the' concernc 	I 

1.001 

Stenographers who have requested for parily in the Grade II level. I have also 

perused the order of the Central Administrative Tribunal, Guwahati Bench did. 

27.12.2000 as per the certified copy. 

Following my discussion with the MHA on 17 ° ' July 2001 and the copy 

of the list of offices wlk' art from MHA at P. 203-205c, it is clear that the 

NEC is classified as a sub 6-rdlnatt>,ffJeu of flie MHA. It Is also pertinent to point o - 	- 	 ----- - '- 
that the Budget of the NEC is includd in the overall budget of the MHA. In all ow 
official dealings we have approached other Ministries through the MI-IA invariably. 

The above facts categorically refute the contention of Shri B K Sharma, the learned... 

Seni& Counsel for the applicant that the NEC was the appropriate author!ty since 

NEC.is  not a part of the Home Ministry. He has tried to mislead tile Court by his 

contention that NEC is not a part of the Ministry drawing attention to the 

communication did. 26.8.2000 from MHA. This only referred to the discóntinuance 

of the use of the term "Ministry of Home Affairs" on the letter-heads of th 

correspondence of the NEC and number plates of NEC vehicles. It does not 

change the status of the NEC as a subordinate office of the MHA. 

Such being the cases, case of the applicant stenographers has to be 

referred to the MHA whose decision is binding of the NEC. The MHA has valitt 

grounds in coming to its decision in view of the dii lerent systems of recruitment in. 

respct of the stenographers under conderatiori E  and those under the normal 

cadres in Govt of India. Tue NEC is therefore not in a position to provide any relief 

to the applicant stenographers without the approval of MHA. 

I 

/ 

Deputy Secretary 

(H W T Syiem) 
Secretary 
1.08.2001 

Ajvo calc- 
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IN THE CENTRAL ADMINISTRATIVE TRIBtThTAL 

GUWHATI BENOH ::: GUWAHATI 

O.A. NO. 335 OP 2002 

Shri S. Ityngdoh & Others. 

...... Applicant8. 
- Va - 

Union of India & Others. 

Respondents* 

-And - 

In the matter of : 

ritten Statement submitted by the 

re spon dents. 

The humble respondents beg to submit the para-wise 

written statement as follows Z 

1 • 	 That with regard to the statement made In para 1, 

of the application, the respondents beg to state that the NEC 

Secretariat has been treated as an sub-ordinate office of the 

Govt. of India under the administrative control of MW, now under 

the administrative control of D/O DONE1. As has been recommended 

by the 4th Pay Commission and the 5th Pay Commission, the Govt. 

of India have also prescribed a separate pay scale for the 

office staff working in organization outsIde the Central Secre-

tariat Services. 
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2. 	 That with regard to pam 2 and 3, of the application 

the respondents beg to offer no comments. 

• 	 That with regard to the statement made In pam 4.1 9  

of the application the respondents beg to state that the demand 

or absolute parity of pay scale in between the Central Secretariat 

Stenographers service and Stenographers working In offices out 

side the Central Secretariat has not been accepted by the 5th 

Pay Commission as well as Central Govt. The Government of India 

have pre scribed a pay scale of Re. 4029 00/- to the central 

!3eoretariat Stenographer Service on the basis of order dated 
- 	 - 

23.5.1989 passed by the Hon'ble Central Administrative Tribunal 

Principal Bench, New Delhi in OA No • 1538/87. The Stenographer 

Grade-Il of NEC Secretariat have again demanded this pay scale 

in this case. AS the matter has already been examined at the 

.Ministry'e level on the basis of the comments and recommendations 

of the Vtb Pay Commission, the demand of higher pay scale 

could not be acceeded to by the aentral Government who is the 

competent authority to determine the pay scale of various posts 

under NEC Secretariat under Section 7 of the NEC Act 1971 • It 

is reiterated that the North Eastern Council Secretariat compri 

sing the Secretary, flannin.g Adviser, Banancial Adviser and other 

officers and staff have no authority to grant pay scales higher 
.- 

than that approved and already sanctioned by the Central Government.- 

4 • 	 That with regard to para 4.2, 4.3 and 44, of the 

application the respondents beg to offer no comments. 

I 
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That with regard to the statement made in  pars .5, 

of the application the respondents beg to state that all the 

stenographer Grade-Il have been given an uniform pay scale of 

ls. ,OO2600/_w.e.f. 1.1 .1986! The North Eastern Council 

Secretariat have no power to grant higher pay scale without 

- 	the sanction of the Central Government. 

' 	That with regard to paras 4 .6, 4.7 and 4.8, of the 

application the respondents stand by their comments at pars 4, J 

and :Sç'5  above. 

70 	 That with regard to the statement made in pars 4.99 

Of the application, the respondents beg to state that the pay 

scale of Re. 425-700/-. and Re. 425 800/- have been replaced to 

Ps. 1400- 2600/-. The pay scale of Re. 640-2900/- was gmnted  to- 
- 	-- - 

the Central Secretariat Stenographers service only and the demand 

for absolute parity of pay scale has not been accepted by the 

Central Govto as stated In pars 4. and 5 of their comnients above. 

That with regard to pars 4.10 and 4.11, of the appli- 

cat ion the re sponent a beg to stand by their comments in pars 4 

5 and 	above. 

That with regard to the statement made In para 4.12 9  

iof the application the respondents beg to state that the petitioners 

have already approached the Hon 'ble CAT earlier in 0 .A • No • 149 

of 1998 wherein an order dated 20.12.2000 was passed by the Hon'ble 

CAT directing the respondents to eon aider the grievances of the 

p 
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applicant and pass a reason order. In compliance with this 

order the Secretary, NC considered the application and had I 

eategorily denied the contention that the NC was the competent 

authority to grant higher pay scale and all the applicants have 

already been intimated of the fact that the NEC was not In a 

position to sanction higher pay scale of !?s. 1640 -2900/-. In 

this context a copy of NEC's Secretariat letter No. NEC/AU4/45/98 

dated 4.8.2001 conveying the decision of Secretary dated 01 .05.200 

is enclosed at Annexure - 'A' 

100 	 That with regard to pare ti2 4.13, 4.14 and 4.15 ?  

di the application the respondents beg to offer no comments. 

11;. 	 That with regard to the statement made In pare 4.16, 

of the application the respondents stand by their comments at 

pare 4 , 5, 7, and 	'3 

12 • 	That with regard to the statement made In pare 4.17, 

of the application the respondents stand by their comments at 

pare 	above. 

That with regard to pare 408, of the application, 

the respondents beg to offer no comment. 

That with regard to the statement made in pam 4.19, 

of the application the respondents beg to state that the NEC has 

no poer to grant higher pay scale of Re. 1640 -2900/ -  to the 

Steno-Il of NEC Secretariat. 
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15. 	 That with regard to the statement made in para 4.20, 

of the application the respondents beg to state that the demantl eY  

for absolute parity of pay scale 4 has not been accepted by the 

Central Govt. The NEC set up under Section 7 of the NEC Act has 

no authority to grant higher pay scale without the approval of the 

Oentral Govt • Section 7 of the NEC ACT clearly stated that the 

Council shall have a Secretariat Staff consisting of Secretary, 

Planning Adviser, Pinancial Adviser and a Security Adviser and 

such other officers and employees as the Central Govt* may by order 

determine. As such, the Central Govt • has been given the full 

power of creation of posts and determination of pay scales to 

various category of posts • The contention that NEC as a statutory 

hody has power to decide, the matter of granting higher pay scales 

of Pa • 164 029 00/ is total ]..y wrong an d mis-leading. The contention 

that R]C is competent to handle pay fixation matter is a different 

issue, it has no connection with question of granting higher pay 

scale by the competent authority. For example, the Government 

has sanction 	a pay scale of Ra. 5000-8000/- to Steno-Il, pay ------------------------------------ 

of the incumbent cannot be fixed in the higher pay scale of 

Ra. 5500-9000/-. 

That with regard to the statement made in para 4.21 1, 

of the application the respondents beg to state that stand by 

their comments at para 4 and i 5 above • In" addition the 

respondents submit that the higher pay scale of Rs. 1640-2900/ -

was granted by the Central Govt. on the basis order dated r3e599 

of the principal Bench, New Delhi and not on the basis of 4th or 

~5th Pay Commission's recommendation. The respondents further beg 
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to state that the Hon 'b].e CAT, Guwahati Bench In their order 

date 11 20012.2000 	0•) No. 149/98 simply directed the NEC to 
_- - - 

consider the prayer of the applicant for grenting higher pa 

scale and did not asked the NEC to grant higher pay scale of 

1e. 1640-2900/- as done by the Principal Bench, New Delhi In 

the aforesaid case. There is, therefore no point of m±wgxz 

making a reference to the Administrative Ministries since they 
--- 	- 	- 	:---• 	- 	- - 	- 

have already decided the matter earlier. In this context a 

copy of the eibange note of the Ministry of Pinanee and DOPT/ 

MHA in O.A. No.149/98 is enclosed at Armexure""C' for perusal 

of the Hon'ble CAT. 

17. 	That with regard to the statement made in. para 4.221 

of the application the respondents beg to stand In the preceeding 

paragraphs at pam 4 ,, 	
. '7 	15s ,and 16 above. 

18 • 	That with regard to para 4.23, of the application 

the respondents beg to offer no comment. 

19 • 	That with regrd to the statement made in para 

5.1, 5.2, 5.39 5.4, 595, 5.69, 5.7 and 598 of the application 

the respondents beg to state that In view of the statement made 

above the applicants are not eligible to get any relief. 

20. 	 That with regard to pam 6, 7 and 8 of the appli" 

- cation the respondents beg to offer no comments. 

210 	That with regard to the statement made in pam 8.1, 

of the application the respondents stand by their comments In 

the preeeedizig paragraphs. 

22. 	That with regard to paras 8.2 9  8.3 and 9, of the 

application the respondents beg to offer no comments. 
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VERIVICATI O N  

it  Shri j-i 	 , presently 

working as 	 beingduly 

authorised and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made,: in 

para 	 , 	are true to my knowled gé 

and belief and those rnae in para 	being matter of 

records, are true to my information derived therefrom and 

the rest are ray humble submission before this Hon' ble Tribuaal. 

I have not suppressed any material fact 

And I sign this verification on this 12... th day of 

2003. 

DLer. 

Deputy Secretary 
NEC, Govt of 1ndt 

ShiUong. 
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X, Shri R7AI 	 , presently 

workLng as 	-..t&s S---1 	 being duly 

authoriSOd and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made in 

Para 	 are true to my knowledge 

end belief and those made in para 	being matter of 

records, are true to my Information derIved therefrom and 

the rest are my humble submissIon before this Hon'ble TribuaaL 

I have not suppressed any material fact. 1  

And I sign this verIfIcation on this )2...-th day of 

2oO3. 

P,pt; 
Deputy Secretary 

NEC, Govt. of Indli f  

Shiltona, 
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IN THE: CENTRAL ADIIINI STRATIVE TRJ, J3UNAE.. 
G1JWAHAT I BENCH 

7 4 

: 

0 A No 335/2002 

Steral Lvndoh & Ors 

Union of :tridia. & Dr's. 

REJOINDER SUDMITTED DY THE APPL.ICANT AGAINST THE WS FILED BY 

THE RESPONL)F:NTS 

1. 	That the appi :jcan E. have received a copy of Written 

teF'ent and have cione t rouçh the same Save and except the 

statements whic:h are specifically admittecJ herein below re.ts may 

be ti'eatei as total oenial The eu;atements which  are not born on 

record are also denied and the respondents are put to the 

tnictet proof tof 

That with rec.iard to the statement made in pars i of the 

Writ ten Statement the app Ii carts wh :i 1 e deny I nq the contentions 

made therein beg to state that since its creation in the year 

1971 by an Act of Par] :i ament cal. I cci Tha North Eastern Council 

Act it the North Eastern E.ourtcj], have been func:tioninç as a 

3tst:utor'y Orçan I ast 'ion The statement of the NEC euthri ties that 

the NEC Secretari at has been treated as an sub""ordinate off ice 

of the Govt of mdi a under the admin istr'at iverontrol. of DID 

DJNER is totally false and intentional as dur:i, ng the 1 set. 32 

years of cxi stance of NEC no such amendment has ever been passed 

by the Parliament who are the sole authority in this reçard 

Noreover, in different oc:cs:ons the NEC auth.ori ties itself came 

out with stat ement I tee If came out tvi th the statement that 

/ 

I 
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the NEC is a Statutory Organi at ion 

Apart from that as per the verdic.t of Hon 'ble Central 

Administrative Tribunal (CAT) Guwahati dated 20th Decemher 

:000 th a concerned Stenographers SR  ii requested the Secretary, 

NEC to consider rcstor'atior of their original, pay scale of 

Statutory Body status The Sec:retar"y, ;NEC after perusal of the 

Court Order expressed his inabiLity vide Note dated I 82001 

friiarded to the Otenoyr aphers Or II concerned by the Deputy 

Secretary, NEC vide his NoNEC/ADM/45/98 dated 4th August 2001 

to consider the matter and extend the Statutory Body pay sIc to 

the Stenographers The main points for re j action of the requests 

are 

Secretary, NEC stated that following his discussion with 

MHA on 17th July, 2001 and as per a I 1st of off ices 

classified as Subordinate offices of MHA, as he obtained From 

MHA. the NEC isaSuhordinate Office of MHA 

On the decision of Hon 'bl.e Central Administrative, 

Tribunal, 	Gecretary, NEC stated that the above 	point 

categorically refute the contention of Shri BKSharma the 

learned Senior Counsel for the applicant that the NEC was the 

appropriate authority since NEC is not a part of the MHA and 

Shri Sharma has tried to mislead the Court by his contention 

that NEC is not a part of the Ministry dralijing attention to 

the communication dated 2682000 from MW The Secretary, 

NEC 'further stated that this only referred to the 

d iscnt inuanc:e of use of the term "Ministry of Home Affairs" 

on the 1 etter- heads of the corr'esondences of NEC and number 

plates of NEC vehic:lcs and it does not change the status of 

the NEC as a Subordinate office of the MHA. 
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On the (a) above it may be pointed out that fot lowinc 

his so cal led discussion with MHA on 17th July, 2001 and 

perusal oft he so called I ist of offices classified as 

Suhord mate offices of MH, Secretary, NEC cateqorically 

stated that even after issuance of ccunication dated 

282000 from MHA, it does not chancre the status of the NEC 

as a subordinate office of the MHA 

That 	while 	di sanreeinq 	to 	the 	requests 	of 

Stenoqraphers, Secretary, NEC has deliberately ignored the 

decision of the Chal rman of NEC, approved and vetted by MHA 

itself, Secondly, this dcc ision/stateñent of Secretary, NEC 

is also very much contradictory to the statement of NH 

itself that NEC is a Statutory Body and not an 

ttached/Suhord inate/non-Secretari at body, made in connect ion 

with Court cases, in a letter vide Nci 7/13/93. NE II d etd 

825 1994 addressed to Director, NEC 

Now, 	after 	issuance of the latest circular 	from NEC 

vide 	NoNEC/PL.N/I1-10/2002: 	dated 4th March, 	2003 	by the 

Deputy 	Secretary, NEC station that NEC is a 	Statutory Body 

set 	up 	independently 	by an (ct 	of 	Par? iarnent 	under the 

Government 	of 	mdi a has its own separate identity, 	powers & 

funct:i,ons 	to be headed by a Secretary to the 	Government of 

mdi a equal 	in rank and status of any Ministry of 	Government 

of India and as such NEC does not form part and parcel of any 

Ministry 	in the Government of 	India 	the above statement of 

Secretary, 	NEC proved not only false but 	totally 	base i ess, 

intentional 	and 	misleadinq 	It 	is also to be seen 	that an 

most 	its 	communications MHA never stated 	in 	line 	with the 



statement 	of Secretary 	NF:c, rather they have 	alway 

supnortecl the stand that NEC is a Statutory Body.  

The respondents to shi ft their burden and to misi ead 

the Hon ole Tribunal mace false statement recjaroir,g the 

Status of the NEC. Fol 1;inQ letters would reveal the fact as 

well an the status of the NEC 

In connection with cases O.A.No., 162/93 17/93 	17/$ 

and 	172/9 	the MHA vide letter NO 	7/13/93NEII dated 8th 

FebrLiry, 	1994 	addressed 	to Director, 	NEC Secretariat. 

Shillong, 	in formed that 	ccord inç 	to the CCS Ru? es as they 

are 	more advantageous and also justifiable 	in view of NEC's 

status 	as 	a 	statutory body, 	and not an 

attached/subordinate/non-secretar'i.at body 

Vide this same letter NEC was also asked to choose only 

one set of pay scale for the whole orç;aniztion 	as mi >ture of 

different sets 	of pay scales can not be permissible 	to 	be 

adopted 	in a single organization 	But due to the reasons best 

kncwn 	to the NEC Administration 	they have 	not 	taken 	any 

action 	to comply with 	the suggestions of MH( 	to restore 	the 

pay 	scale of Stenoprapher Gr Ii by adopt m g  one set 	of 	pay 

scale 	± 	e of Statutory E(ody pay scales for a]. I 	the 	posts.  

this 	is a sneer vioLation of 	any norm being pract iced 	in 	all 

other 	offices of the Govt 	of mci a 	No 	clarification 	w 

also 	available from the NEC Administration for continuing 	of 

such wrong pract ices 	In fact 	it 	is one of the main 	reasons 

for 	which the NEC Administration have 	been 	continuing 	to 

dop"ive 	the gt inor raphr5 	4r 	I I 	from their lepitimate 	nights 

in all 	occasions they the NEC Admnistratiofl 	e.ther prefer to 

4 
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remain si I en-t or come o u t with -false and 	intentional. 

unauthentic informat :iop 

It may 	further 	he pointed cnAt that t h e 	reason for 

drjtijnq Pao I FIC, 	the pay scale of Stenoqrarher Gr II oniy 	out of 

all 	all of 	a suciden 	with 	no 	proper 	iustif:ication nor 

fol lowinç the CCS RLLI, es is remained unanswered since 	lon and 

vet to be clarified 	1,,:)y 	the 	NEC Administration 

A copy of the order,  dated 3294 is 

annexed 	herewith end 	marked as 

Annexur'e---1 

In 	reply to the Pleader Notice the Deputy 9ecreta"y 

NEC 	vide 	his letter NoNEC/ADM/21/91 dated 9th March 	19S- 

addres5ed 	to Shri BNehta Advocate Suwahati Hiçh Court 	& 

CAT 	Suiiahati 	clearly stated 	that 	"It is true that the 	North 

Eastern 	Council Scott is a Statutory Orcianisation set up 	by 

an Act of Parliament 	in 1971 

A copy of the order detd 9398 	is 

annexed 	herewi. th 	and marked 	as 

Annexure --- 2 

The Chai rmen NEC in a letter d a t e d 9E..23cø addressed 

to the Union Home Secretary felt that MHA is a nodal Ministry 

of NEC only and NEC is not a part of MHA The concept of NEC 

being functioned as a part of  MHAIs not correct and 

accorOin1y tne a1 Secretary MHA vide D . O. No3 1 5/20ø0 

11 oated 6004 addresseo to Lharman, NEC conveyed the 

11I-i 	 NoWoJeccion Tar remOVlnQ inistry at Home Affairs 

tPUfli 	iccer neact ot NEC 

I 
1' 



Ac:cord inr.ly Deputy Secretary, 	NEC vide circular 	No 

NEC/ADM/41 /:2000 	dated 9th October, 2000 issuEd an 	order 	to 

all 	concerned for b:1o:k:inc; 	c.it, 	Govt. 	of 	Ind:ia M:i.nistry 	of 

cmeAffai rs 	from all 	the documents/correspondenc as of NEC 

As per the Act the Parliament is the only authority 

for pi.aing NEC under any Ministry or so and there is no 

ment ion in the NEC Act 1971 about NEC is to f.nct ion under 

MHAa But on creat ion of Department of Development of North 

Eastern Req ion (DONER) 	v Ida ci. rcul an No NEC/ADM/41 /2000 

dated 28th Auqust 3  2002 the Deputy Gecret.ary 3  NEC 	by 

cancel inq the earl jar order dated 9 10%000 introduced a new 

tatter head Government of India, Department of Development 

of North Eastern Ran ion, North Eastern Counc: ±:i. Sac: retari at 

Sh II lonn-79001 in al 3. NEC I ett ens/documents in view of the 

transfer of admin istrat lye control from MH$, to DONER 

A 	copy of the 	ci'cular 	dated 

$EL8. 2002 is anna>.ed herewith and 

marker! as Ann exure-3 

It may be pointed out here that while by the 	circular 

dated 9th October, 2000 MHA was removed the NEC letter 	head 

etc how does MHA ban transfer the administrative 	power 	of 

NEC to new]. y created DONER 

A copy of the circular dated 9102000 is 

anne>ed herawi. th  and marked as 

Arnaxure4 

In comp 11 ance with the order of Chairman 	NEC Deputy 

Secretary NEC v rip his 	 I / 4 	I- 

10/2002 	dat:ed 4th March 2003 superseded a, 1]. 	previous 

6 
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not i ficat ions to this effect and reouested all concerned to 

drop the name of the Min:istry of DCJNEP from all the letter 

heads/documents etc: of NEC and clearly stated that "NEC is a 

statutory body i a Council set up independently by an Act of 

Parliament unoer the tovernment of mdi a has its own 

separataid ant ity pOiJCT'5 & functions Secretariat generally 

headed by the Secretary who is the senior lAS officer equal 

in rank and status to that of the Secretary in any Ministry,  

unoer the bovernmer)t. of !nd i a and as such North Eastern 

uounci 1 toes not form part and parcel of any Ministry in the 

Government of India" 

A 	copy of the 	Circular 	date:i 

43$003 is anneiad herewith and 

marked as Ann e>ure - 5 

From 	the 	above points it is very much c lar 	that 	the 	NEC 

authori t , as t ime and 	again dam iberate Jy suppi ied spurious and 

false 	information to the Hon b 1 a Tribunal just: to 	cover 	up 

their 	mistake of unlawfully down gradation of the pay 	scale 

of 	Stenographer GE II of NEC and used the status of 	NEC 

per 	their 	wi .L I and 	wish 	sua tinp 	own interests 	watnout 

Oothering 	to 	foi low 	the 	NEC; 	Act, 	197I passed 	by 	the  

Par! i ament 

Whereas as per the latest circular dated 4th March, 

2003 of NEC itself l  the NEC has its own separate identity, 

powers & functions 

From the above two contradictory statement of NEC it is 

very much clear that actually who is mis-iaacfl.ng the Court 

7 
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FLrtheT' 	in this COntext it may also he po1(ted out 

that while the down gradation of the post was done by the NEC 

itself 5  did they have the power to do that? 

Here in their reply the Fourth & Fifth Pay Commissions 

recommendations was mentioned But there was no specific 

recommendation of pay scales for the NEC Stenographer SR. II 

in the reports of the Pay Crissions, The re.ised scale of 

the then exist incj pay scale was only recommended 

Here also the matter was made complicated by referrirq 

the r'ecommendat ions of the pay commissions whereas actual 

our plea is for rests ration of Statutory 	Body/Centre], 

Secretariat pay scales fc."1r Stenographers Sr. Ii who were 

enjoyinp 	the same along w'i th other employees of 	the 

organ isatin prior to controversial unlawful down'gradetion1 

3. 	That with regard to the statement made 	in para 2 and 	3 

of 	the 	Written Statement 	the aripl icants while 	reiterating and 

reeffirmino 	the statement made above beg to state that 	the NEC 

authority 	being an 	independent body has ciot power to 	1cok into 

the matter without 	there being any c: Ian fication 	from M:inistry of 

Home 	Affairs. 	However 	the respondents to 	shift 	th 

pieced 	reti enc:e of 	the section 	/ of 	the NEC Act, 	1071 	won 

t 	at 	all 	apl icable nor there 	is any ment ion 	regarding such 

power. 	From the above mentioned documents clearly indicales the 

fact that the NEC is statutory body not under the control 	of MH 

and 	as 	such 	their st;and regardinn sanction from 	MHA 	is self 

contradictory and not and not sustainable. 	the power and function 

- of 	NEC authority has already been discussed in the 	judgment and 

order 	dated 	20. 12.200 passed in OA No. 149/98 and as 	such the 
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resindents now can not reopen tese issues 

• 4. 	 That with 	reç;ard 	to the statement made 	in pare 5, 	6, 7., 

8, 	9 	10, 	11, 	12, 	13, 	14, 	15, 	16, 	17, 	18, 	19, 	$., 	21 	and 	22 of 

the 	Written 	Statement 	the 	applicants 	while 	re i terat ing and 

reeff rminq 	the 	statement 	made above beg 	to 	state 	that the  

cortert. ion 	raised 	by 	the 	respondents 	regard ing 	power end 

author:i. ty 	as well 	as the 	interpretation given regarding NEC Act 

is baseless and contradictory. Since MHA has been made as a party 

reondent: 	in this O( 	it would be wrong on the part oft he c,  NEC  

autho-i tyto 	make 	any 	statement 	contradictory 	to 	records 

Although 	the Written Statement has been stated 	to be fi 3. cci by all  

the respondeAts, 	the applicantspray before tM L5 Hon'ble Tribune]  

for a di rec t: ion 	to the Respondent No I 	that 	is MHA to c; I early the 

:1 ssue and 	to file separate Written Statement 

9 
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V71  EIFICT!CN 

, $nnbrata. rtta C' - 01NLry 	he A1 i:ant N::: 13 in 

O. 	o149/9f3 	do hereby o]emniy affirm and verify that the 

statements 	 iade 	 in 1118 

	

') 	I 
nraohs 	 ar true to my 

kno;ledqe and thce made in n ra cra phs 	 are 

also true to my 	.eoa], advice an d the re:t are my hunh,e 

submiesion before the Hon b1e Tributre 	I have not suppr ;eed any 

material. facts of the case 

Pnd I sicjn on this tha Ver-J.'ficat ion on this the 

of 	 of 2ø3 



14o.7/13/93-NE, II 
'- H - 

Government of India 
Ministry of Home Affoira 

New Delhi, 7 February, 1994  

14 

Shri P.B.O. Warjrl, 
Director, 	 - 
North Eastern Council Secretariat, 
Shillong. 

•Sub.je,ct: Gases'O.A. No. 162/93-Shri N. Das Vs. Union of 
• 	 India and others, O.A. No. 170/93 	Shri A. Das 

Vs. Union of India and others, 0.A1 No. 1,71/93- 
pariot Vs. Union of India. and others and 0.AT 
No. 172/9-Shrl U.K. Nandy V. Union of India' 
and others. . 	 •• 

SirH 

I am directed to refer to your letter 
No. 	EC/AtN/33/93 dated '17 January., 199Lt.. 

The case has been discussed by Directox'(NEC) 
in the Deptt. of'Personnel and Training. The Deptt, 	

.2 

of Prsonnel is of the viéw.that NEC cannot claim, scales 

under two sets.of rules. They should ChOOSe one 'set and 

• 	givejusificattofl for the same.' Dept. of personnel 
w.Ll1te hn process the case and take. a clear view in the 

matter. 
Accordingly, it is requested that a case shoUià 

• 

	

	be p'epared in consultatioh with the senior Central Govt. 
staniing Counsel, According to the CSS Rules as they are. 
more advantgc-.ouS 	n,d also justifiable in view of NEL 
status as a statutor body, and not an ettached/ 
suboid1nte/rnser 't body. 

Youru faithfully, 
J. L 

(Lata Gulati) 
Desk Officer 

To 



cuvcnrnrr or XfOIA _- 	UN1STflY at HUP1E AFFAIRS 
NORTH EAST ERNCOUIL SECHETRXT ! H I ~ Lonc 	 U  

Shri B01ehti 
Ad vocat ep  
GuwuheU t1ih Court & Centrel 
Adintottio Tribunol 
uweheti, 
t4noroyen Piathp P0OMhaie1wukh 

781 OQ 

j. 

/ 
NO aNEC/ROIi/21/91 
	

Deted the 9th Ma rch e  19913 

tit 

Subs. 	PrLty in pey ,  ocele of Stenographers fr.1 
with that of eimi1r• eittmtod Stonogropher 
of other Ur nieation 4 Ceritrel Sctt 

Sir e  

I em dircicted to refer to your leqnl Notice 
deted 26,121997 on the eubjoct mentloriodnbovo end to 
eteto . 	follow al  

le Statue of North Enotorn Council: It is true that  the 

North 1nstrn Council Secttif3 e etntutory Uraniantion 

eet up by an Ict of Pnrlinnont in 1971 Section 7 of the 
North Leetorn Council Act v  1971 prosiidoe that tho Council 
aholl ha%le a eocrotnrinl staff consisting oP ii Socreto,t-y, 
Planning Adviser y  Financial, Advisor 9  Security Advieer and 
such other Officers and omploycoc no the Cent ml Govey 
by ,  order, data rmino, however there was no detnule in the 

Act rógording neturo and czitogorios/poy scale of vnmioue 

pote in tho North Loetemn Council Soctt0 As ciuch tho po' 
War of creation of posta and detorTninotin or pay ecolefor 

each category of eiiployeea root with the Control GOIteO 

the North £netrn Council has no power to aenction for crsa 

tion of different paste as well no creating higher pey ecale 

to each auployeee 

2 	Lt;of Pay Scal a t It io true thnt there In pnrtty in 

pay acala of lesietnnt'a ond Stunogrph:orB Gr,II of North 

..-_Eontorn Council Sccttns compared to ol m ilnr pasta in the 

Central •Soctt.ond other Orgnnisntiria O articipnting in the 

Control Soctt,Sorvico0 The 4th poy ,Com1r.onion hci rocomun 

dd pay scrilo. ,of Re 0  l4OD-26UOf.- for Ase'ietnnto & Stonogro 

phoro in the Central fiinintrioe/Oeptta.Of Govt.of India and 
the pny scala hoe airandy been gmnnto ;d to the Stonogmophere 

ry 



GrI1 
 

HOwevor the po y
A  

Dcnlu or Avatte.and Stenographee In 
tho Lofltrnl SOctt.11no been rurthor routuod to fln.16402900/ 
wef, 1*11995 conquorit on tho declGion or thn ContA 

* Administrative Tribunalp Principal onch N0Delhj 
in 

1538/87 dtd 23e5,193 vido Deptt0or Pøj& TrjnLn 

Ofl No..2/1/90..csjv dtgd 317i990 e  The NEC $octtaent th 
propoa,j for gr8ntjng this umepy ecojj to Asatt/Stena- 
graphbr 

 
Gr,,11 of I'EC Suctt.but thie pay iczaô hiu not bagn 

grunted to the A99tto.and Stth'ogphø 
GrI1 of NEC Suctt 

uO r, mi61y on thu ground that the method of rocrUitnt 
in NEC 'Sectt.wns not through upon Competiti 	txnminetjo 
which i thu requirement as per on dated 31.7.1990 tfo wavgr  
the matar hoe boon taken up again with tho Pliniotry of Hoe 
?fai.ru being tha Pdminietrntjvo r1iaiety concurnd °  of 

• 

	

	Entorn Councjl SOctt.nnd a Finni decii0n in thi s  ruged 
has not been rocoiec$ uo f, 

(e atated onrlier the 14orth tnotrC,jj 
SOctt D hne no power to grant higIor pay ocale •it is not in 
a poej'%fl to sanction the pay ecajo or fl 160 ?9O[J/. to 
thAostend Stonogrnphara w0o,r 9  111995 without the 
concurruico of the !dminietratjvo flinietry concred 1 0 (3 

tho t9lntry..or Home Affniro 

Your. 0 fnLthfu1ly 

- 	

LL 

Doputy Secrota'y 
i?iepW 1TJ 0'NEC/,\oi1/21f91 	 Octod the 9th Marchp 1990 
Copy to 

;i o Oy5ecrotnry to the Governor or frunnchnJ. Prndaoh 
& Chai rmnn o  riEC with reference to 	letter iO 

dated 1211998 0  

2 The General 5ocretaryp NEC SecttEmp1oyoo s Anon-
cintionp Shillorig for inforrnntton 

Shri r000c rqo Uiec r(rC) 	coVt Q Qr IndIe 
rilnietry or Hcrno (ffnirn NDolhL 	1 Ajith 

to his of flea lettar of oven No0dnted 
16121997 

Office Copy 



GO\JERNMENT OF INDIA 
NORTH EASTERN COUNCIL SECRETARI AT 

SHILLUN:;-1 

) 	 . 	 L 

	

No. NEC/ADN/41/ 2000 
	 DntOd, the 28th AugUst 200 2. 

C I N C U L A N 

consequent on the croatiOfl of the neu DPportmoflt of 

DovoloPrnuflt of North ErtPrfl HogiOfl and tranefor of the iJm ni - 

tr3tiO 
control of NEC from MHA to Department of DG 

North Eastern Region, the lottor hood and oddrose of NEC SnCrutzi  

U.o os follows wIth mmcd i3tO effect - 

Gov0rFn1eI7t 01 jrldi&1 

L)opottfflOit nif.UuJGl0Pfl0flt of 

	

j'ljorth Eisterfl Rogion 	 -- 
North E 	o.C.0uflc3- 5ecrGtGr)at 

lOg*793UO1. 

	

- .. .1 	 . 	 GRAM: NECOUNCIL 

U 
FAX NO 222140 

. 	. 	 224270 

PHONE 

1 ' 	
---___• 	All outgonQ lettOrrr 	North Eastern Council 

Socrtar1Qt should have the aDQv letter hO3d 

This suporsoeds the previous Circular No,NEC/ADM/41f 

2000;dt,. 9.10.2000e 

Jh 

• 	Memo No,NLC/MON/41/2000 	
Dctpd, the 28th AUYUSt,2002. 

Copy to - 
The Joint ocrutorY, Department of evolopmOnt of 

North 

rfcrn flnfliflfl. \linyfl Uhnvnfl MflflO°p MU1no AZOd Road, 

JJ UUJ14 

The DopUy ocrotarY, DopartrnUflt of DCvcl0P0 	
ot NULLH 

Eastern Region, Uigyan Uhavofl AnnoxO, Mau1a0 AzOd Road, 
rIow Dclhi, 

All Advisurf0ir0Ct0r5/0 ficors, NEC 5octt. 
	For infarmat.0h1

and 
4 All ings/0rafCh /SoctUrs, NEC Soctt. 	 cbmiaflCO. 

5G All 5tenos/PAS/PSo 	
•. 

pill 

I ( R. 	thur ) 
Deputy ScretnY. 

	

Cor ., . 
	. 

4 	sjj' 	
r 



- 7.  
• 	 NORTH E-ATERN COUNCiL, 

iH1LLONG 

• 	 NO.NEc/ADN//2oQ0 	DL. Shillong, 	the 9th October, 	2000, 

is desired b 	the 	 aji, 	NC the, 'GOVr.Ord 
OF INDIA, 	I1N13TRy OF' HONE J\L:FAIR3  
existing Fils covers and stctiOflej-es of 	LI -1 6 NEC Sectt- , 
should be biocjced out. The concej:Ld seCtions/sertors 
may do 'the needful!erL1u 	 respLctvo 	ctor/ 
secL1os - 

sv- 
'JJ]uaungo 

- 

-- 
eputv Sccretarv. 

Iemo NO.NE1//2000 	Dt. Shi11ong,Le9th October, 	2000. 
Copy 	t,..  

• 

	

I. 	11 Sectors/set-jons of NEC. 	 • 

• 	 2. 	PS 	to. Secrtar\,, 	NEC, 

3. P1. 	to Planning Adviser, 	NEC, 
• 4. 	PA to - Financial 	Advisei:- , 	NEC. 

I. 
Deput:-r Secretarr, 



JHDIi\ 
• 	 )RI H I,\Si kRN (:ok.'NUILS I C I I I,\RI,\I, 

6C/PL/\N1fl-t/70Q3  

• 	NI( is a slatutuiv body i.e Council set up I dC1)CIidCiitiy by im 	of I'ailiaitcitl 

''udet (lie (_ovc, uncut ol India, has its own SCIHa1C identity, OWCFS & luiietiuiis, Secrctniia( 

i':iiciallv headed by the Sccictary who is the scniuç1AS otfipi cual in tank and status to 

ttnil of,  the Sect cml)' in aiiy t\linis(ry utideriJu-Govci'iiineii1 ol Iiid;a and as such Ntu (Ii 
crWiYU1TCd does not loon part and paltcl uF.ny Ministry in the Govcrninent of hidia. 

I,lcads and I leads of the liititutions under the administrative conti ti of 

ate lhteicloic, iequested to kindly drop the name of the Mutistry ol; l)ONI.R ftoiu (lie 

10-1(cit,  or any oilier document whenever cot respotidenceS ate being made hieticciot It. this 

ipciccdec all pievious notihcatioiis to that effect. 
I lii 	li,is (lii, tii(Ji_l. of (lic ('liatrinait NI ( in the Itic 

/ 
(R:tjc v Niathut) 

Deputy Secictaty 

P S f lie 	 tt 	ol'Assarn & ('hairinait N(C, Ruj lfhiaait, (Juwalnit. 
J) 	.toiii! :Ntiela:' (N!i(1') in t!ie f)craitiiten( of' I. 	veltieiit of  Nu;lhi Iastcrti l?.'iit 

,Viuvan hihnan AnncNc, i\lauiaita Azad Road, New Dcliii -. FIO Oil 

\ih Sit'ia1 I lcso1NIC, 	
I 

I I leads IIF I lie httliIniions imdci NJ[C 
.''.hit);((( ' 	)Oithihiloi i1)t\CIOttiCttt Stii(cist tI_I( I.T\1, Shiihioni. 

I P . ti 	cte(aiY N[C. 
P ,\ 

 

to 	l'i;nniini.', ,\tivisei 114I(' 

i'ttu:i;iI .Advisct NI.C. 

elk 


